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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Review Application No. 17 of 2025
In

Original Application No. 530 of 2023

Anuj Kumar ... Applicant
Versus

State of Uttarakhand & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 7 & 8

Most respectfully showeth:

. That three OAs no. 530/2023, 495/2024 & 369/2024 were

disposed of by a detailed order containing comprehensive
observations and findings rendered by the Hon’ble Principal
Bench of this Hon’ble Tribunal on 20.05.2025, with specific
directions issued therein as:

“15. Hence, we dispose of the O.A by directing the CPCB and
UKPCB to carry out the joint inspection of the area and
asserting the correctness of the allegation about the burning of
spent wash powder by the respondents no. 7 and 8. and also,
examine the issue of installation of the incinerator boiler to
protect the groundwater from pollution and its feasibility and
requirement and if the allegation is found to be correct, take
appropriate remedial and punitive action and submit the action
taken report through email to Registrar General of this Tribunal
within two months. If it is found to be necessary, the matter will

be listed for consideration before the Bench.”
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. That as per directions Joint Committee of CPCB and UKPCB
conducted inspection of the Unit of Answering Respondents
on June 20, 2025.

. That Answering respondent received Joint Inspection Report
dated 30.06.2025 from the department on 25.10.2025.

Annexure R/1: Copy of Joint inspection report of CPCB &
UKPCB dated 20.06.2025.

t. That prior to the final disposal of the Original Applications
(OAs), the answering respondent duly complied with all
consent norms and deposited the requisite Environmental
Compensation (EC) for all previous unavoidable instances,
as mandated by law.

. That the Reviewer/Applicant, Anuj Kumar, is a habitual
litigant who is persistently engaged in vexatious litigation
with the ulterior motive of extorting money through frequent
and frivolous legal proceedings.

. In the present Review filed against the Judgment dated
20.05.2025, the Applicant has raised certain issues based
on outdated consented documents, which have since been
superseded by the latest consents and updated
technologies, as under:

(i) The Hon’ble Tribunal may be pleased to direct the
respondent no. 7 to install incineration Boiler immediately to
protect ground water.

(ii) That the Hon’ble Tribunal may be pleased to direct
respondent no. 7 to develop concrete Nala from industry
premises to Hadwada drain.

(ii) That the Hon’ble Tribunal may be pleased to direct to
respondent no. 7 to develop green area in 10 acre area.

. It is respectfully submitted that all the aforesaid issues have
been duly complied with in their entirety, and the relevant
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and supporting documents substantiating such compliance
have already been placed on record before this Hon’ble
Court for its kind perusal and necessary consideration.

. That the present Review is wholly devoid of merit,
misconceived in law and on facts, and constitutes a mala
fide, frivolous, and unsustainable attempt, the true intent
and purport of which are to unjustly obstruct and impede
the progressive advancement and modernization of the
sugar industry by compelling it to relinquish the adoption of
ultra-modern and technologically advanced processes in
favour of obsolete, redundant, and outdated methods.

In reply to the aforesaid issues raised by the Applicant, the
Answering Respondent most respectfully submits that—

i. That the Respondent’s industrial unit is presently
operating with the latest and most advanced technology,
which is not only more efficient but also environmentalily
friendly and duly approved by the competent Pollution
Control Authorities. The unit strictly adheres to the Zero
Liquid Discharge (ZLD) norms, ensuring that there is no
discharge of any trade effluent whatsoever. The
Respondent has fully complied with all the terms and
conditions stipulated under the Consolidated Consent
and Authorization (CCA) granted by the Uttarakhand
Pollution Control Board (UKPCB). However, it is
respectfully submitted that the existing incineration
boiler, though functional, has now become
technologically outdated in comparison to the modern
alternatives presently available in the industry as dryer
technology.

Zero Liquid Discharge refers to installation of facilities and
system which will enable industrial effluent (all streams) for
absolute recycling of or reuse in to industrial processes and
converting solute (dissolved organic and inorganic
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compounds/salts) into residue in solid form by adopting
method such as concentration/evaporation/drying.

In its report dated 20.06.2025, Joint Committee has
concluded as:

The industry has complied with the EC condition along
with the CCA condition of UKPCB w.r.t installation of
MEE followed by spray dryers for ooncentrate of spent
wash. So, installation of incineration boiler may not be
required by the unit. No open burning of powder (Spent
wash powder) was observed.

That under the terms and conditions of the CCA, no
specific directions or instructions have ever been issued
by MoEF&EC and CCA condition of Uttarakhand
Pollution Control Board (UKPCB) mandating the
construction of any concrete Nala or drain from the
industry premises to the Hadwada drain. It is respectfully
submitted that the Hadwada drain is located at an
approximate distance of 15 kilometers from the industriat
unit, and therefore, any such requirement would be not
only technically unnecessary but also economically
unviable and environmentally counterproductive. The
Respondent’s unit has already adopted efficient in-house
systems for the safe collection, treatment, and recycling
of wastewater, ensuring full compliance with Zero Liquid
Discharge (ZLD) norms and thereby eliminating the need
for any external drainage infrastructure.

Reply Letter from concerned authority dated 15.04.2024
is annexed on Page 1079

That in reply to the issue concerning the Green Belt, it is
respectfully submitted that the Central Pollution Control
Board (CPCB) Report dated 19.03.2024 itself categorically
confirms that a sufficient and well-maintained green
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cover is already in existence within the premises of the
Unit. The Respondent continues to maintain and further
enhance the green belt area in accordance with the
guidelines prescribed by the Pollution Control
Authorities, thereby ensuring a sustainable and
environmentally balanced industrial operation.

“As per the documents provided by the unit regarding
land and green area, the unit is having total 50 hectare of
land, out of which 8-hectare is used as agricultural land
area, 27 hectares is covered area and cane yard area and
the remaining 15 hectare land is used for green belt
which is approximately 35.71% of total land area. As per
the information provided, the unit has approx. 5000 nos.
of big trees and approx. 18000 nos. of small trees inside
the premises.” Running Page 630 of OA No. 530 of
2025.

The description of area along with the green
belt developed is annexed on Page No. 678.

In light of the foregoing submissions and the facts and
circumstances of the case, it is most respectfully submitted
that the Answering Respondents have duly and completely
complied with all the recommendations, directions, and
conditions issued by the competent authorities. Consequently,
the prayer clause of the Review Application has become
infructuous and is devoid of any substance or merit.

It is, therefore, humbly prayed that this Hon’ble Court may be
pleased to dismiss the present Review Application forthwith,
with exemplary costs, so as to discourage the filing of frivolous
and vexatious litigation and to safeguard bona fide industrial
undertakings from such unwarranted proceedings, which
adversely affect industrial growth and economic progress.
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It is, therefore, most respectfully prayed that this Hon’ble
Tribunal may be pleased to dismiss the present Review
Application in limine, as the Respondents have already
complied with all the recommendations, directives, and
statutory conditions, and there remain no pending issues or
compliances left to be addressed.

Dated: 30.10.2025

Manish Jain & Vikash Kumar Verma
Advocates for Respondents
Chamber No. 222, Civil Side,

Tis Hazari Courts, Delhi - 110054
Email: manish.bkO%@gmail.com
9911092646, 7042983890
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HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN RE:
Review Application No. 17 of 2025
In
Original Application No. 530 of 2023
Anuj Kumar ... Applicant
Versus
State of Uttarakhand & Ors. ...Respondents
AFFIDAVIT

I, S. P. Singh S/0 Late Hukum Singh Age 67 Authorized
Representative (AR) Authority letter already on record Office/at
R.B.N.S Sugar Mill Ltd & R.B.N.S Distillery Pvt. Ltd, Shekhpuri,
Laksar, Uttrakhand - 247663, presently at Delhi do hereby solemnly

affirm and states:

1. That deponent is serving as General Manager — Unit Head - of
Respondent No. 7 and 8. As such, well conversant with the facts

of the case as per the records available and competent to swear

this affidavit.

2. That the statements of facts in the accompanying Reply along
with annexures are true to my knowledge and/or are true to the
records of the case/ Respondent No. 7. Rest of the statements
are in the nature of submissions to this Hon'ble Tribunal on the

basis of advice received and believed to be correct.

3. That the annexures to the accompanying response are true

copies of the respective certified copies/original.
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4. That the statements made above are true and correct to the best

of my knowledge and belief and nothing material has been

concealed therefrom.

SN
W ’9&7‘”
b \\K\ /‘ P
DEPONENT

W tult 4 VERIFICATION:

day of October, 2025

Verified at ..............0.7.
that the contents of my above affidavit are true and correct to my

knowledge and no part of it is false and nothing material has

been concealed therefrom.

Commia
f, i Al DEPONENT
VR / r~
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39”‘ %" Grams : SUGAR LHAKSAR
s 5 Phones: 01332-254653
E Fax: 01332-254655,254460
% _ $ il E-mail:edprbns@yahoo.com
e B CIN:U74899DL1932PLC0O00298

TIN :05002166908

Rai Bahadur Narain Singh Sugar Mills Limited
(Distillery Division])
Laksar — 247663 (Distt. Haridwar) Uttarakhand

Ref. No.GM/01/UEPPCB/ 359
Dated —23.10.2025

The Regional Officer,
Uttarakhand Environment Protection & Pollution Control Board,
ROORKEE

Subject :- Requirement of a Joint Committee Inspection Report Copy

Dear Sir,

This is to inform you that we are in great need for a Joint Committee Inspection
report comprising official from CPCB & UKPCB as per Hon’ble NGT order dated
20.5.2025 for compliance of any direction for industry.

Kindly issue the above said report copy.

Thanking you,

Your§ Faithfully,
\ |

Gen eral ﬂ?lanager



MANISH JAIN
Typewriter
Annexure R/1
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REPORT IN COMPLIANCE TO HON’BLE NATIONAL GREEN TRIBUNAL (NGT)
ORDER DATED 20.05.2025 IN ORIGINAL APPLICATION NO. 530/2023 IN THE MATTER
OF ANUJ KUMAR VS STATE OF UTTARAKHAND WITH ORIGINAL APPLICATION
NO. 495/2023 IN THE MATTER OF MOHD AMJAD VS STATE OF UTTAR PRADESH
WITH ORIGINAL APPLICATION NO. 369/2024 IN THE MATTER OF MONIKA
(SARPANCH) VS STATE OF UTTARAKHAND

1. HON’BLE NGT ORDER DATED 20.05.2025 IN O.A. No. 530/2023

Hon’ble NGT in OA No. 530/2023 in the matter of Anuj Kumar Vs State of Uttarakhand with OA
No. 495/2023 in the matter of Mohd Amjad Vs State of Uttar Pradesh with OA No. 369/2024 in the
matter of Monika (Sarpanch) Vs State of Uttarakhand directed the following vide its order dated
20.05.2025 (ANNEXURE - I):

“15. Hence, we dispose of the O.A by directing the CPCB and UKPCB to carry out the joint
inspection of the area and asserting the correctness of the allegation about the burning of spent wash
powder by the respondents no. 7 and 8. and also, examine the issue of installation of the incinerator
boiler to protect the groundwater from pollution and its feasibility and requirement and if the
allegation is found to be correct, take appropriate remedial and punitive action and submit the action
taken report through email to Registrar General of this T) vibunal within two months. If it is found to

be necessary, the matter will be listed for consideration before the Bench.”

2. COMPLIANCE REPORT

In compliance of Hon’ble NGT order dated 20.05.2025, a joint committee comprising officials from
the Central Pollution Control Board (CPCB) and Uttarakhand Pollution Control Board (UKPCB)
carried out the inspection of the unit namely, M/s Rai Bahadur Narayan Singh Sugar Mills Ltd. (Sugar
unit and Distillery unit) on June 20, 2025 for asserting the correctness of the allegation about the
burning of spent wash powder by M/s Rai Bahadur Narayan Singh Sugar Mills Ltd. (Sugar unit and
Distillery unit) and also, examine the issue of installation of the incinerator boiler to protect the
groundwater from pollution and its feasibility and requirement and if the allegation is found to be

correct.

2.1. Salient Conditions of Environmental Clearance(EC) issued by MoEF&CC on 27/08/2021

The Unit has obtained EC from MoEF&CC on 27/08/2021 with following conditions w.r.t spent

wash;
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() New Ethanol Plant: Spent wash generated in the new ethanol plant will be treated in bio-

digester (bio-methanation) followed by Multi Effect Evaporator and concentrated spent

wash will be dried in Spray Dryer and the powder will be used as potash rich manure (45
TPD).

(ii) Old Ethanol Plant: The spent wash generated shall be treated by bio-methanation followed

by Multi Effect Evaporator and concentrated spent wash will be dried in Spray Dryer
(ANNEXURE - II).

2.2. Consents & Authorization

The unit has obtained Consolidated Consent and Authorization (CCA) issued by Uttarakhand
Pollution Control Board (UKPCB) on 27.08.2024 under Section-25 of the Water (Prevention &
Control of Pollution) Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution)

Act, 1981 and Authorization under “Rule-6(2)” of the Hazardous and Other Wastes (Management

and Transboundary Movement) Rules, 2016 notified under “Environment (Protection) Act, 1986
having validity upto 31.03.2028 for the production of 60 KLD of Ethanol/ENA/RS & 60 KLD of
Ethanol by using 372 m*/day of C-Heavy/B-Heavy Molasses (ANNEXURE — III).

2.2.1.

iii.

Salient Conditions of the Consolidated Consent and Authorization (CCA)

The quantity of maximum daily spent wash generation should not be more than 720 KLD.

I. The unit shall maintain Zero Liquid Discharge (ZLD). ZLD refers to installation of facilities

and system which will enable industrial effluent (all streams) for absolute recycling of or re-
use in to industrial processes and converting solute (dissolved organic and inorganic
compounds/salts) into residue in solid form by adopting method such as
concentration/evaporation/drying. ZLD will be recognized and certified based on two broad
parameters that is, water consumption versus wastewater reused or recycled (permeate) and

correspondingly solids recovered (percent total dissolved/suspended solids in effluents).

Unit shall treat all its process and non-process effluents such as Spent lees, Process
condensates, Boiler RO reject, CT blowdown, Softener/DM plant backwash, Pump gland

cooling water etc. should be treated through CPU and recycled back in the process.

. Maximum storage of Bio-methanated spent wash utilized in dryer shall strictly be restricted

__to seven days (07) equivalent of concentrated Bio-methanated spent wash generated. Excess

storage facilities beyond this shall be levelled and dismantled.

Unit shall dispose the spent wash through Bio-methanation followed by MEE and

2
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concentrated spent wash will be dried through Spray Dryers- 02 Nos. and the powder will be
used as Potash rich manure (45 TPD each Dryer).

vi. Unit shall collect powder produced from dryer in common silo and should be disposed off as

RN TR A A s é;&*‘fy'l:‘femlzlzﬁp’;;i” S TN AT A T TN I Y S R R e M T B A R A T e S e N R A AR s e NI A DR R TR A T e T e T T

vii. The industry shall use following fuel and install air pollution control devices (APCD) of

adequate capacity to comply with the following:

S. Equipment Fuel used Stack | Air Pollution Stack Emission
no. Height | Control Device | Standards
(m) (APCD)
] Spray dryer (45 TPD) | Bagasse-168 TPD | 40 Individual Wet | PM-150
3
2. | Spray dryer (45 TPD) | Biogas-1500 Serubber mg/NM
M3/day

viii. Unit shall install an Online Emission Monitoring System (OEMS) on the stacks of the spray

dryers for monitoring particulate matter and ensure its continuous (24x7) connectivity to the

2.3. Observations w.r.t Spent Wash Management

i. During visit, old distillery (60 KLD) was operational and new distillery (60 KLD) was not

operational.

ii. During visit, the logbook was verified and found that the actual production was 46000 Litres
per day (alcohol percentage-9.52%; recovery-23.23 BL per MT of molasses, and molasses

consumption was 198 MT) against the consented production of 120000 litres per day.

iii. During visit, fermented wash is generated 483.193 KLD (46000/ (9.52%)=483193 Litres per
day=483.193 KLD). Total plant lees generated during visit is 63989 Litres per day (46000 x
1.39=63989 LPD=63.989 KLD). Total spent wash generated during visit was 373.2 KLD
against the consented limit of 720 KLD (Spent wash generation = Fermented wash — plant
lees — production = 483,193 KLLD-63.989 KL.D-46 KLD=373.2 KLD). The spent wash is sent
to bio digester for further reduction of COD and BOD. The methane gas generated during

process is used as biogas fuel.

iv. Bio-methanated spent wash (BMSW) of 373.2 KLD generated from all the bio-digesters is
sent to a settling tank of capacity 1925 m? for storage. The settling capacity is sufficient to
store the concentrated spent wash for 5 days which is less than the consented limit of 7 days.

It was observed that the settling tank (with concentrated spent wash) was almost 90% full.
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Bio-methanated spent wash of 373.2 KLD is then fed simultaneously into 02 nos. of Multi
Effect Evaporator (MEE) of capacity 840 KLD each. The MEE concentrate and MEE
condensate generated was 110.9 KLD (30%) and 262.2 KLD (70%), respectively.

The MEE concentrate of 110.9 KLD is then fed to both the spray dryers (45.45 KL was into
the old dryer and 65.49 KL was fed into the new dryer) of capacity 45 TPD each to generate
powder. Unit is using bagasse and bio-gas as fuel for meeting energy requirements in Dryer.
On the day of visit, both the dryers were found operational. From logbook data, powder
produced from the 2 spray dryers was 43.02 TPD {(43.02 TPD=(110.9 x 0.41)/1.03} whereas
MEE concentrate specific gravity is 1.03 with 41% concentrated. Out of the total powder
produced, 12.6 TPD was sold, rest 30.4 TPD was converted into granules. The 2 spray dryers
were operated at less than the consented capacity of 90 TPD.

The MEE condensate, i.e., 262.2 KLD is sent to Condensate Polishing Unit (CPU) for further
treatment. The Condensate Polishing Unit comprises of: Equalization Tank, UASB Reactor,
Aeration Tank, Secondary Clarifier, Chemical Dosing Tank, Lamella Clarifier, Dual Media
Filter and Activated Carbon Filter. Treated water from CPU is used in cooling tower make-

up and molasses dilution in fermenters.

The unit has installed a granulation plant of capacity-100 TPD in the year 2025 for production
of potash-rich manure. Unit used wood as fuel (3 MT/D) in the granulation plant. Stack height
of 30 m is provided along with wet scrubber as Air Pollution Control Device. The Unit has
applied to UKPCB for addition of granulation process and allied equipment in Consolidated

Consent and Authorization.

. During visit, granulation plant was operated with 50% capacity. The unit was mixing 50% of

spent-wash powder and 50% boiler ash to produce potash-rich manure. The unit has stored
rest 50% of powder in the stock yard (earlier bio-composting yard). The unit has stopped bio-
composting since December 2024. The unit has obtained certificate of manufacture of
fertilizer/bio fertilizer/organic fertilizer/non-edible oiled cake under the provisions of
Fertilizer (Control) Order, 1985 issued from the Directorate of Agriculture, Dehradun
(Uttarakhand) on 21/01/2025 (ANNEXURE-IV).

Unit has provided the logbook for granules production for the period April 1-June 20, 2025

and the average granules production is 17.6 TPD.

The unit has also made an agreement dated 08/02/2025 with M/s Green Land Agri Marketing
India Pvt. Ltd. having validity up to 07.02.2026 with mutual agreement on the following

points:
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* The minimum target of lifting 400 MT per month of bio-methanated granules and

will be given in old HDPE/PP bags.
The unit has dismantled the previously used bio-composting yard (approximately 15 acres)
and is now utilizing this area for the storage of stock powder prior to the formulation of
granules in the granulation plant for fertilizer production. During the visit, it was observed
that around 1 acre of the area was being used to store powder in PP/HDPE bags. However,
only about 0.5-acre area had covered shed for storage. It was also observed that powder is

hygroscopic in nature, leading to the formation of lumps due to moisture absorption.

During visit, no open burning of powder (Spent wash powder) was observed.

As per the Environmental clearance condition of MoEF&CC and CCA condition of UKPCB,
industry is required to install Spray Dryer wherein it is mentioned that “The spent wash
generated shall be treated by bio-methanation followed by Multi Effect Evaporator and
concentrated spent wash will be dried in Spray Dryer”. The industry has complied with the
EC condition along with the CCA condition of UKPCB. So, installation of incineration boiler

by the unit is not required.

3. CONCLUSION

The industry has complied with the EC condition along with the CCA condition of UKPCB w.r.t

installation of MEE followed by spray dryers for concentrate of spent wash. So, installation of

incineration boiler may not be required by the unit. No open burning of powder (Spent wash powder)

was observed.

4. RECOMMENDATIONS

i.

iii.

The unit shall ensure that bio-methanated spent wash (currently stored in settling tank) is

stored in a proper storage tank to prevent any spillage so that there is no contamination of

Laksar drain flowing adjacent to the settling tank.

ii. Asobserved during visit, the settling tank was 90% filled with bio-methanated spent wash &

in order to rule out any possibility of spillage/overflow of bio-methanated spent wash into
Laksar drain, it is recommended that the unit shall consume the stored bio-methanated spent
wash through MEE and spray dryer during the non-operational period (i.e., from 15/07/2025
to 30/09/2025) as informed by the unit.

The unit shall operate the granulation plant for fertilizer production after obtaining Consent

to Operate from Uttarakhand Pollution Control Board.
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iv. As per the consent conditions, the unit shall install an Online Emission Monitoring System
(OEMS) on the stacks of the spray dryers for monitoring particulate matter and ensure its

continuous (24x7) connectivity to the CPCB/UKPCB server.

v. The unit shall provide a designated area with an impervious lined floor and a shed for the
proper storage of powder generated from the spray dryer. The unit shall immediately provide

covered shed for storage of powder.

vi. Unit shall improve overall housekeeping within the premises.

5. Joint Inspection Team

Name of the Official | Designation & Organization Signature

Sh. Dinabandhu Gouda | Scientist-F and Divisional Head,
WQM-I1I Division,
Central Pollution Control Board, Delhi

Sh. Rajendra Singh Regional Officer Roorkee, c

Uttarakhand Pollution Control Board
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Photographs taken during visit
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Item Nos. 09 to 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 530/2023
(I.A No. 387/2025, I.A No. 97/2025)

Anuj Kumar Applicant

Versus

State of Uttarakhand Respondent(s)
WITH

Original Application No. 495/2023
Mohd Amjad Applicant
Versus
State of Uttar Pradesh Respondent(s)
WITH
Original Application No. 369 /2024
Monika (Sarpanch) Applicant
Versus

State of Uttarakhand Respondent(s)

Date of hearing: 20.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Prakash Pandey, Adv. for Applicant in OA 530/2023 (Through VC)

Mr. Rahul Khurana & Mr. Hasil Jain, Advs. for Applicant in OA
495/2023

Respondents: Mr. Manish Singhvi, Senior Advocate with Mr. Manish Jain & Mr. Vikash
Kumar Verma, Advs. for R -7 & 8
Mr. Mukesh Verma & Ms. Vatsala Tripathi, Advs. for UKPCB (Through
VC)
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Vikrant Pachnanda, Adv. for MoEF & CC in OA 530/2023 (Through
VC)
Mr. Adarsh Chamoli, Adv. for the State of Uttarakhand (Through VC)
Mr. Saurabh Balwani, Adv. for CPCB in OA 530/2023
Ms. Suman Arora, Adv. for CPCB in OA 369/2024
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ORDER

AT o TR i

1. In this Original Application, the applicant has complained about

non-compliance and violation of the norms by the respondent no. 7 and 8.

2. The Tribunal by order dated 23.08.2023 had appointed the Joint
Committee with a direction to the Committee to visit the site and look into

the grievances raised by the applicant and verify the factual position.

& The Joint Committee had submitted two reports dated 21.11.2023

and 24.01.2024.

4. In the said reports, the Joint Committee had pointed out as many as
24 violations and the respondent no. 7 and 8 had responded to them and
thereafter, the CPCB had filed the compliance status in respect of all the
24 recommendations/observations of the Joint Committee in its report

dated 19.03.2024 disclosing the compliant status as under:-

S. No.

Observations/violations/ Reply filed by Compliance status
Recommendations observed in the | Respondent Nos. 7
Joint  inspection reports dated |andS$8

21.11.2023 and 24.01.2024

Provision of laying out a closed conduit | No comments filed [NON COMPLIANT
pipe line at Laksar drain (which is currently
flowing as open channel) starting from 500
meters upstream  (w/s) to 500 meter
downstream (d/s) of unit shall be made by
the unit under supervision of UKPCB to
rule out any possibility of discharge of
treated/untreated effluent into drain.

It shall be the responsibility of the unit to | No comments filed NON COMPLIANT

maintain the quality of Laksar drain at e As per Joint inspection
downstream of the unit in sync with the report dated
quality at upstream of the unit. 24.01.2024, the

analysis results of the
sample collected from
downstream of the
unit (near Akhoda
Kalan village) showed
BOD-626mg/l &
COD-1638mg/

whereas sample at
upstream of the unit
showed lower
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of
...... COD
which indicate
deterioration in the
quality of Laksar
drain. (Refer Page 143
(Point 4) of Report
dated 24.01.2024)

concentration

The unit shall install flow meters at the
abstraction points on both the bore wells of
sugar and distillery unit.

The unit  shall
install flowmeters
on bore wells of
both Distillery and
Sugar Divisions, up
to end of March,
2024, as per Letter
dated 23.02.2024
from General
manager (GM) of
M/s R.B.N.S Ltd.
which is annexed
herewith as
AnnexureIV.

Unit asked for timeline
till March, 2024,
UKPCB may verify the
same.

Based on the analysis results, the quality of
Laksar drain near Akhoda Kalan village
(1.68 Kms*) shows Deteriorated Condition,
therefore, the possibility of effluent mixing
with sewage in drain cannot be ruled out.

No comments filed

NON COMPLIANT

DISTILLERY DIVISION

The unit had 3 Jagoons of total capacity of
5222m* which were found fully filled with
raw spent wash/ bio-methanated spent wash
having total solids percentage less than
17% even during monsoon season and as
these lagoons are located adjacent to Laksar
drain hence there is potential of spillage/
overtlow/ discharge of spent wash in the
Laksar drain. This is the violation of
CPCB direction dated 07.12.2015.

No comments filed

NON COMPLIANT

(Refer at Page 67 (first and
second Bullet) of report dated
22.11.2023)

The unit shall consume the concentrate
spent wash stored in lagoons of capacity
1925m3 and 1375 m3 in dryer in
environmentally sound manner thereafter,

The unit  shall
dismantle the
lagoon upto June,
2024, as per Letter

NON COMPLIANT
Unit asked time up to
June 2024, which is
in violation of

with solid content <30%, which is in
violation of CPCB direction dated
07.12.2015.

concentrated spent

wash through bio-
composting  after
December, 2023, as
per Letter dated
23.02.2024  from
GM of  M/s
R.B.N.S Ltd.

unit shall dismantle 02 lagoons. dated 23.02.2024 consent condition
As per the consent, w.e.f. 01.01.2024 the | from GM of M/s issued by UKPCB.
unit is permitted to have lagoon capacity | R.B.N.S Ltd.

only to store 07 days equivalent of

concentrated spent wash  generated,

however the unit is having excess lagoon

capacity in violation of Consent condition.

The unit was storing Bio-methanated spent | The unit is not|s NON COMPLIANT
wash (BMSW)/ raw spent wash in lagoons | disposing e As per Joint inspection

report dated 24.01.2024,
the analysis results of

the sample collected
from lagoons showed
Total Solids between

37% to 46%. However,
during joint inspection
carried out on
13.12.2023 the unit was
disposing concentrated
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spent wash through bio-
composting also.

e Unit’s
regarding not disposing
concentrated spent wash
through bio-composting
after December,
may
commented/verified by
UKPCB.

submission

2023
be

The unit is discharging its distillery effluent
from bio-composting/lagoons and sugar
effluent in to the Laksar drain, which is the
violation to Zero Liquid Discharge
(ZLD)/discharge condition resulting in high
pollution level of BOD (626mg/1) and COD
(1638mg/1) which is about 17% higher than
the upstream water quality of the drain.

No comments filed

NON COMPLIANT

in bio-compost yard, the covered shed was
damaged and improper. Also, the leachate
collection drain and pits were not observed
around the periphery of bio-compost yard
for leachate management. Also, the unit had
not constructed any boundary wall near the
compost yard. This is the violation of
CPCB bio-compositing SOP.

No comments filed

. [Ready bio-compost was found stored in

damaged covered shed. Also, in bio-
compost yard; leachate collection drain and
pits were not observed around the periphery
for leachate management, which is the
violation of Standard Operating Operations
(SOP) for bio-composting operations as per
CPCB guidelines.

(point

(iv)

NON COMPLIANT

(Refer page 68 (Bullet point
4- Point i & ii) and Page 69

v) of report dated

22.11.2023)

(Refer at page 123 (point V

of  report  dated

24.01.2024)

. [The unit shall dispose all the stored ready

bio-compost and press mud in bio-compost
yard by adapting appropriate scientific
method under the supervision of UKPCB
within two months and after that the unit
shall clean the bio-compost area and shall
submit photographic evidence to UKPCB.

The unit shall sell all
bio-compost upto
June, 2024, as per
Letter dated
23.02.2024 from GM
of M/s R.B.N.S Ltd.

NON COMPLIANT

12.

The unit shall prepare adequacy and
performance assessment report of ZLD
scheme for molasses based distillery as unit
has expanded its production capacity from
60 KLLPD to 120 KL.PD and has installed

spray dryers as ZLD system.

The National Sugar

Institute (NSI)
Kanpur team
visited M/s
R.B.N.S. Ltd.
(Distillery

Division) on 19th
and 20th
December, 2023

and prepared a
report, which states
that MEE (capacity
840 m3/day)
installed are found
adequate. Copy of
NSI Report
(Distillery
Division) dated
19/20.12.2023 s
annexed herewith
as Annexure V.

NON COMPLIANT
NSI adequacy report
dated 19/20.12.2023
submitted by the unit
is incomplete as
assessment done only
for Bio-composting
route.

No information about
the Adequacy of the
Dryer is there in the
report.
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13. [The unit shall comply with the consent [The unit hag UKPCB may
conditions issued by UKPCB and shall |informed that it is not [comment/verify,
ensure that no fresh concentrated spent [disposing
wash shall be disposed through bio- [concentrated spent
composting and entire spent wash shall be |wash through bio-
totally disposed through spray dryer. composting after
December, 2023, as
per Letter dated
23.02.2024 from GM
of M/s R.B.N.S Ltd.
14. |Analysis results of samples collected from | No comments filed NON COMPLIANT
Bore well (sugar unit), piezo well located
within molasses based distillery plant and
hand pump located outside of the unit
showed high value of COD in the range
of 6 to 33 mg/l, which indicate posing
potential threat to ground water and need
urgent attention towards improvement of
housekeeping, prevention of seepage,
spillage etc.
SUGAR DIVISION
15. [The unit should get evaluation of its | The NSI Kanpur e NON COMPLIANT
Effluent Treatment Plant (ETP) for its | team visited M/s e Inthe ETP
performance  from  Expert Institute of |R.B.N.S. Ltd. (Sugar Validation report
Repute/Experts in the fieid. Division) on 19th and dated 19/20.12.2023
16. |The unit does not properly operate the [20th December, 2023 prepared by NSI,
effluent treatment plant installed in sugar |and prepared a report. ETP sub-units such
unit as it was found NON COMPLIANT | Copy of NSI Report as Oil & Grease trap,
w.r.t. the notified discharge norms. (Sugar Division) Equalization tank,
17. [The unit shall install air mixing system in | dated 19/20.12.2023 Aeration tank, Multi
Equalization Tank for proper | is annexed herewith Grade Filters (MGF),
homogenization of effluent. as Annexure VL. and Activated
18. [The unit shall relocate the oil and skimmer Carbon Filters (ACF)
belt at appropriate place to collect the entire were found
0il & Grease content of the effluent. inadequate.
19, [The unit shall ensure proper functioning of o In the ETP
lime dosing system. Validation  report,
the NSI has given
recommendations
for implementation
by the unit.

o The unit has not
submitted any reply
regarding the
implementation
status of the
recommendations
given in the report.

(Refer Page 139 (Point 7,

9 & 11), Page 140 (Point

5,6 & 9), Page 136

(Point 31) and Page 135

(Point 30) of Report

dated 24.01.2024) 3

20. |The unit shall operate Primary Clarifier [No comments filed ¢« NON COMPLIANT

properly to avoid anaerobic condition in the
tank.

.

Present operational
status of the Primary
Clarifier may be
commented/verified
by UKPCB.
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21. |As per consent provided by UKPCB, unit [No comments filed » As per the joint
has to install the sewage treatment plant inspection report
(STP) in their premises for treatment of dated 24.01.2024. the
generated sewage. However, as per the joint unit submitted the
inspection report dated 21.11.2023, no STP purchase order for 03
is installed by the unit thus violating the STPs of designed
consent condition. flow 15 m3/day.

e Status of installation
of the STPs may be
commented/verified
by UKPCB

(Refer Page 131 (Point
55) and Page 138 (Point
54) of Report dated
24.01.2024)

22, [The wunit has not yet prepared a [Nocommentsfiled |[NON COMPLIANT
comprehensive irrigation management plan
validated by  SPCB/  Agricultural
Universities for utilizing the treated effluent
in irrigation as per notified treated irrigation
protocol for sugar industries.

23. |The unit shall maintain the proper record of [No comments filed |NON COMPLIANT
ash disposal in low lying area.

24, |Unit must ensure regular water sprinkling [No comments filed [NON COMPLIANT
in and around the boiler and near bagasse
storage area of the unit to minimize the dust
dispersion in the ambient environment.

5. Thereafter, CPCB had filed a fresh report on 22.07.2024 about the
status found by the CPCB team at the ground level during its visit dated
24-25 June, 2024, in respect of the compliance status of 24

recommendations made by the Joint Committee. The report of the CPCB

dated 22.07.2024 was as under:-

S. No. as | Recommendations made in the Joint inspection reports dated 21.11.2023
per reply | & 24.01.2024, Compliance submitted by project proponent, and factual
submitte | status observed by CPCB team during visit on 24tk — 25tk June, 2024

d

by
project
proponen
t
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Recommendation

Provision of laying out a closed conduit pipe line at Laksar drain (which is currently
flowing as open channel) starting from 500 meters upstream (u/s) to 500 meter
downstream (d/s) of unit shall be made by the unit under supervision of UKPCB to

rule out any possibility of discharge of treated /untreated effluent into drain.

Compliance submitted by project proponent:

= Unit will make perfect provision fully covered RCC slab upto end of June, 2024 to
avoid any possibility of any discharge of effluent into Laksar Drain. It is a Nagar

Panchayat Drain.

e Laksaris a flood prone area and conduit pipes obstruct flow of the uncounted water

in rainy session.

o Unit written letter dated 31.03.2024 to seek permission from Local body
administration for installation of Conduit Pipe, however Local administration
denied on 15.04.2024.

Factual status observed by CPCB team on recent visit:

e The unit has not provided closed conduit pipe line at Laksar drain. Unit
representative informed that this drain is in jurisdiction of Nagar Panchayat,

Laksar.

o Unit vide letter dated 31.03.2024 sought permission from district administration

regarding construction/laying of closed conduit (pipe) over Laksar drain.

¢ District administration (i.e. Nagar palika parishad) vide letter dated 15.04.2024
communicated to the unit that considering the fact that unit falls under flood
prone area, construction/laying of closed conduit pipe is not advisable.

Copy of unit’s letter dated 31.03.2024 is attached as Annexure - 10.

Copy of letter dated 15.04.2024 from District administration (i.e. Nagar palika

parishad) is attached as Annexure — 11.
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Recommendation:

« It shall be the responsibility of the unit to maintain the quality of Laksar drain at
downstream of the unit in sync with the quality at upstream of the unit.

» Based on the analysis results, the quality of Laksar drain near Akhoda Kalan
village (1.68 Kms*) shows Deteriorated Condition, therefore, the possibility of
effluent mixing with sewage in drain cannot be ruled out.

Compliance submitted by project proponent:

o UKPCB is monitoring water quality of Laksar Drain regularly on monthly basis.

o As per 2nd Joint Committee inspection on 13/14 Dec 2023 Relevant Portion of
Report Table No. 20 on Page 64 7-48 upstream Resultis pH-7.4, BOD-35, COD-112,
TDS- 1404 & TSS-53, And Downstream result near Akoda Kalan Village is pH-
7.0, BOD-108, COD-232, TDS-1804 & TSS-60. 1st JT Report table 11 on page no.
88-90. Laksar drain
d/s R.B.N.S BOD-11 mg/L, COD-66 mg/L, TSS-18 mg/L & TDS-396 mg/L.

+ The analysis result of samples collected from drain at U/s and D/s locations
indicate the characteristics of domestic sewage. However, quality of Laksar drain
near Akhoda Kalan village (1.68 Kms*} shows Deteriorated condition of drain,
which indicate the possibility of effluent mixing with sewage in drain however, no
bypass of industrial effluent (sugar/distillery) was observed from the unit during
inspection”.

e Akoda Kalan is about 1.68 km from sugar mill. Untreated Discharge from Khera,
Kharanja 8 Akoda Kala village merge in the Laksar drain. Untreated sewage from
More than 7-8 nalas falls into the Laksar Drain,

Factual status observed by CPCB team on recent visit:

++Table 1: Analysis results of samples collacted from Laksar drain samples

" Parameters

Laksar drain
upstream  of
unit

Laksas dran
downstream
of unit

Laksar drain near Akhoda Kalan
village (1.68 Kms dowastream of
unit)

pH

7.7

8

79

.| BOD (mg1)

20

03

41

CCoD me)

75

38

129

TSS (mgl)

"7
Lt

29

47

[ TDS (mgy

216

944

796

(| NO* (mg)

0.8

4.6

BDL

C SUs._(mgil)

35

68

144

et
ol

T tails are

o The analysis results of samples collected from drain at above mentioned

locations

indicate no impact of industrial discharge and

reflect

characteristics of surface run-off.

Compliance status: Complying

Recommendation:

e The unit shall install flow meters at the abstraction points on both the bore wells
of sugar and distillery unit.

Compliance submitted by project proponent:
o The unit has installed water flow meters at bore wells of sugar mill and distillery

unit.

Factual status observed by CPCB on recent visit:
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Borawell Permitted no. of | Actualne. of | Flow meter Functional
Location borewells a3 borewells installed status

per NOC from | mstalled (YesNo)

CGWA
Sugar unit | 01 01 Yes Functional
Distillery 0 *Nil as on Not relevant Not relevant
unit date of visit
Remark:

a. Flow meter with totalizer found installed at the delivery line of the Borewell
within sugar unit (Refer Photo 18}. This borewell was found operational.
Reading noted during visit:

[nstantaneous reading — 42.0 m* hy;
Tetalizer reading — 028276 m?

b. “Borewell (distillery unit) was in dismantled condition as the submersible
motor collapsed (Refer Photo 8) and the unit was in process of setting up of

new Borewell (Refer Photo 93 within premises (Latitude: 29.748056,
Longitude: 78.032222)

Pending Action:
Unit shall install flow meter with totalizer at the new borewell (distillery unit) when it
becomes functional and logbook regarding groundwater withdrawal on daily basis.

Compliance status: Partial compliance. To be complied as &when new Borewell
becomes functional

5.6.&7

Recommendation:

¢ The unit had 3 lagoons of total capacity of 5222 m3 which were found fully filled
with raw spent wash/ bio-methanated spent wash having total solids percentage
less than 17% even during monsoon season and as these lagoons are located
adjacent to Laksar drain hence there is potential of spillage/ overflow/ discharge
of spent wash in the Laksar drain. This is the violation of CPCB direction dated
07.12.2015.

e The unit shall consume the concentrate spent wash stored in lagoons of capacity
1925m3 and 1375 m3 in dryer in environmentally sound manner thereafter, unit
shall dismantle 02 lagoons.

* As per the consent, w.e.f. 01.01.2024 the unit is permitted to have lagoon
capacity only to store 07 days equivalent of concentrated spent wash generated,
however the unit is having excess lagoon capacity in violation of Consent
condition.

e The unit was storing Bio-methanated spent wash (BMSW)/ raw spent wash in
lagoons with solid content <30%, which is in violation of CPCB direction dated
07.12.2015.

Compliance submitted by project proponent:

e In Rainy session heavy rain fall was recorded as 1300 mm which is huge
quantity of rain water.

e During December 2023 by inspection solid % is 37 to 46 % found. (during time of
Distillery was operational) which is as per directions of CPCB dated 07.12.2015.

o One lagoon capacity 1372 m3 has been dismantled and 2nd 1925 m3 lagoon
will be dismantled upto end of June, 2024.

» Lagoon capacity is 1925, which is equivalent of 7 days’ capacity of concentrated
spent wash as per consent.

Factual status observed by CPCB on recent visit:

The unit has filled/levelled 02 nos. of lagoons of capacity 1925 m?3 and 1375

m3(located adjacent to Laksar drain) with boiler ash. (Refer Photo 10)

e The unit has now retained only one lagoon (settling tank) of capacity 1925 m3
which is dedicated for storage of bio-methanated spent wash and the same was
found empty (Refer Photo 11). Hence currently available capacity is equivalent to
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03 days’ storage capacity (considering typical raw spent wash generation rate - 7
KL/KL of product, production capacity of 120 KLPD, therefore spent wash
generation per day = 120 * 7 = 840 KLD or 840 m3/day, hence available storage
capacity equivalence in no. of days = 1925 m3/ 840 m3 per day = 2.20 i.e. 03
days), which is in compliance of CPCB direction dated 07.12.2015.

No overflow/spillage/discharge of spent wash/effluent from distillery unit found
in the Laksar drain.

Logbooks were collected by the inspection team regarding following for duration
01.01.2024 - 30.04.2024 (plant closed from 30.04.2024 till date of visit) for
verification of consumption of legacy spent wash in dryer (ZLD system):

a. raw spent wash generation from old & new distillation plant,

c. feed to old MEE & new MEE concentrated spent wash generation from old
MEE & new MEE

d. feed to dryer-1 (old) & dryer-2 (new)
Details of data from above mentioned logbooks are mentioned in table 2 below:

Table 2: Details of raw spent wash generation, feed to MEE, concentrated
spent wash generation and spent wash feed to dryer

Raw Spent | Feed to | Concentrated | Condensate | Concentrated
wash MEE Spent wash | from MEE | Spent wash
generation | (MT) from MEE | (MT) feed to Drver
QMT) (MT) MT)
Old plant | 37764.48 37764.71 | 11193 42 26571.29 11840.72
New plant | 30551.81 | 30550.88 | 8071.72 21479.16 8033.93
Total 68316.29 | 6831350 | 2026514 4805045 20794.63

Difference between quantity of concentrated spent wash generated from both MEE
and feed to drvers = 20263.14 MT - 20794.65 MT
=-529.51 MT
¢ It is evident from the above data that unit has consumed 329.51 MT of legacy spent
wash that was found stored in lagoons during last visit (13® — 14® Dec, 2023)
¢ Unit has installed Coadensate Polishing Unit (CPU) for treatment of tow strength effluents
(Le. MEE condensate, spent lees, boiler blowdown. cooling tower blowdown and floor
washings), and as per the effluent management scheme tht treated effluent from CPU is
being reused in molasses dilutton, floor washing and as make up water in cooling tower.

Compliance status: Complying

Recommendation:

» The unit is discharging its distillery effluent from bio-composting/lagoons and
sugar effluent in to the Laksar drain, which is the violation to Zero Liquid
Discharge {(ZLD)/discharge condition resulting in high pollution level of BOD (626
mg/l) and COD (1638 mg/l) which is about 17% higher than the upstream water
quality of the drain.

Compliance submitted by project proponent:

* No effluents discharged by the distillery. Unit has complied with ZLD norms as per |

CPCB. see details of UKPCB Affidavit on page No. 772.

s Bio-composting has been stopped since 01.01.2024 as per CCA of UKPCB
dated 06.10.2023. Page no. 667.

e Due to non-operation of Bio-composting, Unit is facing huge loss in terms of Money
and
14.02 Acre Land, Machinery etc.

Factual status observed by CPCB team on recent visit:

I. No bio-composting activities were going on and the infrastructure such as
covered shed (including truss structure) was being dismantled. (Refer Photo
12 & 13)

2. The unit has filled /levelled 02 nos. of lagoons of capacity 1925 m3 and 1375
m3 with boiler ash and one lagoon of capacity 1925 m3 was found empty.

3. No discharge of distillery effluent from bio-composting/lagoons observed in
to the Laksar drain.

4, Treated effluent from ETP (sugar unit) was being discharged in to the Laksar
drain. Samples were collected from ETP outlet and analysis results show
BOD - 05 mg/1 (against the norm of 30 mg/]); COD - 29 mg/l (against the

10
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norm of 250 mg/1); TSS - 16 mg/1 (against the norm of 30 mg/1); TDS - 884
mg/l (against the norm of 2100 mg/1); Oil & grease — BDL mg/! {against the
norm of 10 mg/l). These results indicate compliance w.r.t. stipulated
discharge norms except pH - 8.7 which is marginally exceeding the norm of
8.5.

The analysis result of samples collected from drain (details in Table 1 above)
indicate no impact of industrial discharge and reflect characteristics of
surface run-off (BOD in the range of 05 —41 mg/1 & COD in the range of 38 -
129 mg/1). Details of samples collected from laksar drain are mentioned
above in table — 1.

Compliance status: Complying

9., 10. &
11.

Recommendation:

In bio-compost yard, the covered shed was damaged and improper. Ready bio-
compost was found stored in damaged covered shed. Also, the leachate collection
drain and pits were not observed around the periphery of bio-compost yard for
leachate management. Also, the unit had not constructed any boundary wall near
the compost yard. This is the violation of CPCB bio-compositing SOP.

The unit shall dispose all the stored ready bio-compost and press mud in bio-
compost yard by adapting appropriate scientific method under the supervision of
UKPCB within two months and after that the unit shall clean the bio-compost
area and shall submit photographic evidence to UKPCB.

Compliance submitted by project proponent:

Total sale of Bio-compost will be achieved up to the end of June, 2024.

No need for covered shed required in future.

Unit had constructed Boundary walls since 2014 to protect Bio-compost yard.
During rainy season 2023, a piece of Boundary wall about 20-25 meters was
damaged at the time of Flood.

Damaged wall has already been constructed

Unit will make all efforts to dispose stored Bio-Compost upto end of June, 2024.
Unit will definitely submit photographic as evidence to UKPCB.

NSIteam visited on 19/20.12.2023. At the time of inspection New Dryer was under
trial. Both (2) spent wash dryers are in working condition and compatible to achieve
the ZLD norms in Distillery unit. see details of CPCB Affidavit.

Unit has complied with ZLD norms as per CPCB. see details of UKPCB Affidavit

Factual status observed by CPCB team on recent visit:

Since 01.01.2024, the unit has stopped bio-composting activities in compliance
to the conditions mentioned in the CCA dated 06.10.2023 issued by UKPCB,
hence, now there is no relevance of covered shed, leachate collection drain & pits
and the applicability of SOP for bio-composting operations is also not relevant.
(Refer Photo 12 & 13)

Unit has constructed boundary wall near the bio-compost yard. (Refer Photo 14)
Cleaning of bio-compost yard was under process. Though, no bio-compositing
activity was taking place and the covered shade were being dismantled.

Around 70000 - 80000kg of ready bio-compost found stored in the yard in form
of heaps, and unit representative informed that they will sell this bio-compost till
15t July, 2024. (Refer Photo 13)

Pending Action:

Unit shall clear up all the ready bio-compost stored in compost yard at the
earliest and submit photographic evidence to CPCB & UKPCB. Also to avoid
leachate run-off discharge in drain, the unit shall ensure to keep the stored ready
bio-compost covered till it is completely removed from the bio-compost yard.

Compliance status: Partial compliance

11
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12. Recommendation:

e The unit shall prepare adequacy and performance assessment report of ZLD
scheme for molasses based distillery as unit has expanded its production
capacity from 60 KLPD to 120 KLPD and has installed spray dryers as ZLD
system.

Compliance submitted by project proponent:

¢ NSIteam visited on 19/20.12.2023. At the time of inspection New Dryer was under
trial. Both (2) spent wash dryers are in working condition and compatible to achieve
the ZLD norms in Distillery unit.

o Unit has complied with ZLD norms as per CPCB

Factual status observed by CPCB team on recent visit:

* The unit has provided a copy of “Adequacy and performance assessment report
of ZLD scheme for molasses based distillery” prepared by National Sugar
Institute, Kanpur (NSI}, which is based on the old scheme of ZLD through bio-
composting route.

e However, since 01.01.2024 the unit has stopped the bio-composting route
permanently, and commissioned 02 nos. of dryers of capacity 45 TPH to achieve
ZLD. Adequacy and performance assessment report of ZLD for current scheme is
not provided.

Copy of “Adequacy and performance assessment report of ZLD scheme for

molasses based distillery” is attached as Annexure — 12
Pending Action:

The unit shall submit the “Adequacy and performance assessment report of ZLD
scheme for molasses based distillery”, as per new scheme clearly mentioning
about the details of 02 nos. of dryers.

Compliance status: Non - compliance

13. Recommendation:

¢ The unit shall comply with the consent conditions issued by UKPCB and shall
ensure that no fresh concentrated spent wash shall be disposed through bio-
composting and entire spent wash shall be totally disposed through spray dryer.

Compliance submitted by project proponent:

» Spent wash dryers are in working condition and compatible to achieve the ZLD
norms in Distillery unit.

» Unit has complied with ZLD norms as per CPCB

Factual status observed by CPCB team on recent visit:
s As per the consent conditions, unit is complying for following:
a. The unit has stopped bio-composting since 01.01.2024 and shifted to
dryer technology for achieving ZLD
. The unit has restricted the lagoon capacity to 03 days (<07 days)
c. The unit has filled/levelled 02 nos. of lagoons of capacity 1925 m3 and
1375 m3 with boiler ash.
e As per the details mentioned in Table 2 at S. No. 5, 6 & 7, it is evident that unit
has not disposed any fresh concentrated spent wash through bio-composting.
Entire quantity of spent wash has been disposed through 02 nos. of spray dryers.

Compliance status: Complying

12
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14

Recommendation:

.

Analysis results of samples collectad from Bore well {sugar unit), piezo well located withir
molasses based distillery plant and hand pump located outside of the unit showed high
value of COD in the range of 6 to 33 mg/i, which indicate postng potential threat to grounc
water and need urgent attention towards improvement of housekeeping, prevention o
seepage, spillage etc

Compliance submitted by project proponent:

The sample was taken by the Joint Commitiee just gfier heavy rains and floods in this avea
Housekeeping is proper; there is no seepage and spillage eic. NSI Report in Dec 20123 g,
Bore well are as per standard norms as pf-7.2, BOD-8DL, COD-BDL, TD5-426 ppm &
T85-BDL

Factual status observed by CPCB team on recent visit:

Sampies were collected from the Borewe!l (sugar unit) and analysis results are mentionec
in table 3 below:

Tab!le 3: Analysis results of samples collected from Borewell (Sugar unit)

Parameters Borewell BISIS10500:201 2(Permissible limit i
(Sugar Unit) absence of alternative source)

pH 79 6.5-83
Conductivity 982 -
(umho/em)
TDS 350 2000
COD 10 .
Total Hardness 79 600
Chloride 32 1000
Phosphate 0.1 -
Fluoride 0.39 15
Colour BDL 13
(Hazen)
Sulphate 39 4060
Nitrate 0.57 43
Total 410 600
Alkalinity

Note: All values ave in mg/l except pH. golour, and conductiviey

Analvsis results of samples collected from Borewell located in unit premise was found
within the permissible limit as per BIS IS 10500:2012 except COD (10 mg1)

The unit has sealed the piezowell (flocated near molasses tanks within distillery plant} with
concrete to avoid the possibility of contamination of groundwater in pigzgwell due to
seepage or spillage.

Housekeeping found satisfactory.

No seepage, spillage of effluent observed within and outside of premise.

It was recommended in the earlier report dated 21.11.2023 that UKPCB shall carry out
detailed assessment of groundwater quality including ground water sampling & analysis
in and around the unit to ascertain the groundwater contaminatien, if any, and need for
remediation. Depending on such study, detailed remedial action plan be also prepared and
executed by UKPCB in time bound manner. However. the detailed assessmeni of
groundwater quality is yet to be initiated by UKPCB.

Compliance status: Non-Compliance

13
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16

A L T

*"During visit, tHe ifispection team collected samples from ETP RISt eration ™ ="~

[Complidnce™statirst Partial o eomplidtce 58 pH (8.7 & 8" 8y WaS foulnd Thar gitially™

Recommendation:

¢ The unit does not properly operate the effluent treatment plant installed in
sugar unit as it was found NON COMPLIANT w.r.t. the notified discharge
norms.

Compliance submitted by proiect proponent:
o Complied with all the recommendations.
* As per NSI and UKPCB, ETP treated water reports as per prescribed norms.

Therefore, ETP performance is up-to the mark. pH - 7.1, BOD - 29 mg/ Ltr., COD -
120 mg/Ltr., TSS

- 22 mg/Ltr., TDS - 560 mg/Ltr

Factual status observed by CPCB team on recent visit:

iy MR

tank, ETP outlet and lagoon (for sugar unit). Analysis results are mentioned in
table 4 below:

Table 4: Analysis results of samples collected from inlet, outlet & aeration
tank of ETP, and lagoon in the Sugar unit

Location pH BOD |COD |TSS |TDS  [oww”
ETP Inlet 7.7 179 | 568 | 207 | 1480 | 380
ETP Qutlet 8.7 03 29 16 884 121 BDL
Lagoon 88 20 132 | 25 | 200 | 109 =
(Sugar unit)
Norms as
per consent
Aeration Tank: MLSS — 3043 mg/l & MLVSS - 1449 ma/]

All values are inmgl except pH

Oil & grease

§5-85| 30 230 | 30 | 2106 - 10

. Analysis results of samples collected from outlet of ETP (sugar unit) & lagoon

(sugar unit) indicates compliance w.r.t. stipulated discharge norms except pH - 8.7
& 8.8.

exceeding the prescribed norm of 6.5-8.5 in treated effluent from ETP outlet & lagoon
which require proper chemical dosing.

17., 18.,
19. & 20.

Recommendation:

¢ The unit shall install air mixing system in Equalization Tank for proper
homogenization of effluent.

» The unit shall relocate the oil and skimmer belt at appropriate place to collect
the entire Oil & Grease content of the effluent.

* The unit shall ensure proper functioning of lime dosing system.

¢ The unit shall operate Primary Clarifier properly to avoid anaerobic condition in
the tank.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

¢ The unit has installed a perforated pipeline inside the equalization tank and
connected it with a blower (capacity 170 m3 /H.P) as an air mixing system.
(Refer Photo 17)

e The unit has relocated the oil & grease skimmer equipment (Refer Photo 18}
. Since unit is non-operational, hence no trade effluent was being generated
during visit, however wastewater is being generated from cleaning activities only
within plant which was being treated in ETP.

Compliance status:Complying

21.

Recommendation:
¢ As per consent provided by UKPCB, unit has to install the sewage treatment plant
(STP) in their premises for treatment of generated sewage. However, as per the

T L -

joint inspection report dated 21.11.2023, no STP is installed by the unit thus

14
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] violating the consent condition.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team of recent visit:

e Unit has installed 03 nos. of STPs of capacity 15 KLD each for treatment of
sewage generated from residential dwellings in Officers colony, Gurudwara colony
& New colony. All 03 nos. of STPs were found operational during visit.

(Refer Photo 23 to 28)
* STPs receive wastewater from majorly two sources:
i. Wastewater generated from kitchens, washrooms, etc. (except toilets)
ii. Overflow of septic tanks provided for storage of wastewater generated from|
toilets

» The treatment scheme observed during visit is as below:

Raw Sewage— Screen chamber & Collection tank — MBBR tank (02 nos.) —
Tube settler — Clear water tank — MGF — ACF — Outlet to gardening.

¢ Filter press has been installed for mechanical dewatering of raw sludge collected
from the bottom of tube settler.

o Flow meters have been installed at outlet of all 03 nos. of STPs.

Samples were collected from inlet and outlet of all 03 nos. of STPs and analysis

results are mentioned in table 5 below:

Table 8: Analysis resuits of samples collected from inlet & outlet of 03 nos. of STPs
installed in residential colony of Sugar unit

Location [ pH [BOD [COD [TSS | TDS [ s | dws
STP -1 (Officers colonv)
Inlet 1.7 23 04 24 208 BDL | 94
Outlet 8.2 05 19 13 544 11 78
STP - 2 (Gurudwara colony)
Inlet 7.5 11 33 22 380 | BDL | 63
Outlet 8.4 03 17 BDL | 476 11 104
STP - 3 (New colony)
Inlet 17 28 83 83 884 BDL | 71
QOutlet 74 12 67 BDL | 2% BDL | 45
Standardsasper | 6.5-9.0 |30 - 100 | - . B
N
notification dated
13.10.2017

o Analysis results of samples collected from outlet of all 03 nos. of STPs indicates
compliance w11, stipulated discharge norms.

Compliance status: Complving

22.

Recommendation:

e The unit has not yet prepared a comprehensive irrigation management plan
validated by SPCB/ Agricultural Universities for utilizing the treated effluent in
irrigation as per notified treated irrigation protocol for sugar industries.

Compliance submitted by project proponent:
o NSI visited unit on 09/ 10 April 2024 for assessment of irrigation management plan

Factual status observed by CPCB team on recent visit:

e Unit has submitted irrigation management plan prepared by NSI, Kanpurdated9-
10 April, 2024 The report stated that the unit has adequate land area for
utilization of treated effluent generated @ 200litres/ton of cane crushed.

Copy of irrigation management plan is attached at Annexure — 14

Compliance status: Complying

15
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Recommendation:

* The unit shall maintain the proper record of ash disposal in low lying area. Logbooks were
collected by the inspection team regarding Ash generation and disposal for duraticn

23 01.12.2024 — 30.04.2024. The details are as follows;
Months _Cane Bhgasse Bagasse. Ash | Ash  at| Ash  at|
Crush Generation C;unsumption Generation Bio- Low Land
OMT)  {(MT) | MT) QI | compost |RBNS
; i | QIT) | Area(MT)
Total 763985 | 209976 | 173973 | 1400 | 1400 12522
(Dec, |; |
2023 to |
Aprit | . |
2024 | | J
Compliance submitted by project proponent: Compiied
Factual status observed by CPCB team on recent visit:
¢ The unit has maintained proper record of ash disposal and provided logbooks of
the same,
(Refer Annexure - 15)
Compliance status:Complying
24 . Recommendation:

» Unit must ensure regular water sprinkling in and around the boiler and near
environment.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

» The unit has covered the stored bagasse with HDPE sheets. Boiler was
found non- operational, hence no ash generation.

e Unit has provided water sprinkling arrangement by installation of hydro-jets.

Compliance status:Complying

6. The Tribunal had considered the report of the CPCB dated
22.07.2024 and also the subsequent reply of the respondents no. 7 and 8
dated 04.02.2025 and found anomaly in respect of the stand of the
respondent no. 7 and 8 about the agreement executed with 98 farmers for
supplying treated water for irrigation, whereas the unit was stated to be
compliant with the ZLD norms. Another anomaly noted in that order was

in respect of the efficiency of the working of the Sulphur recovery system.

7. The Tribunal in the proceedings stated 12.02.2025 had observed as

under:-

bagasse storage area of the unit to minimize the dust dispersion in the ambient
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“4. On perusal of the reply dated 04.02.2025 filed by Respondent no.
7 & 8, we find that at serial no. 8 in the chart therein it is stated that
no effluents were discharged by the distillery. The unit has complied
with Zero Liquid Discharge (ZLD) norms as per CPCB but, in paragraph
9 of the reply it is stated that fresh agreements have been executed
with 98 farmers and the answering respondent is supplying treated
water for irrigation to nearby agricultural land (total 102.22 hectares).
Hence, Respondents No. 7 & 8 are required to explain if they are fully
compliant with ZLD norms, from where they are supplying the treated
water to the farmer and if the treated water is meeting the prescribed
standard for irrigation. Respondents No. 7 & 8 are also required to
disclose if the Sulphur Recovery System (SRS) has been installed and
if yes, the efficacy of its working.”

The respondents no. 7 and 8 have filed the fresh report dated

13.05.2025 clarifying the above position about two anomalies noted by the

Tribunal as under:-

9.

“4. It is humbly submitted that Respondents have two separate units
in same premises i.e. Sugar unit and Distillery unit. Serial No. 8 in the
chart refers to Distillery unit and Para 9 refers to Sugar Mill of reply.
However it is pertinent to mention that;

A. Distillery unit followed ZLD norms and no treated water is
discharged from distillery Unit.

B. Sugar Unit supplied excess treated water from the Sugar mill
Jor irrigation of nearby agricultural lands and for which sugar
unit agreements with farmers.

5. No Sulpher is generated in the units, NSI in its report dated
03.02.2025 inadvertently mentioned Sulpher instead of Sulphate
hence Sulphate Removal System (SRS) already stands installed in the
Sugar Mill. There is no question Sulpher Recovery System in Sugar
Mill.

The correct report with words 'Sulphate' instead of 'Sulpher' is
enclosed along with herewith and Maked as Annexure R/ 1.”

Learned senior counsel appearing for respondents no. 7 and 8 has

pointed out that the distillery unit is following the ZLD norm and no treated

water is discharged from that unit, and the agreement for supply of treated

water referred to in the proceedings dated 12.02.2025 relates to the sugar

mill, which is discharging the treated water. He has further pointed out

17
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that by mistake in the earlier report, Sulphur was mentioned, whereas the

unit is generating Sulphate and has installed a Sulphate Recovery System.

10. CPCB has filed the fresh report dated 09.05.2025, disclosing the

compliance status of respondents 7 and 8. The conclusion and

recommendations of the CPCB in the latest report are as follows:-

“Table 1: Factual status w.r.t to the reply dated 04.02.2025 filed by
Respondent No. 7 & 8 w.r.t. 24 recommendations mentioned in

CPCB’s report dated 22.07.2024

S. No. Recommendations made in the inspection reports dated 21.11.2023,
as per 24.01.2024 & 22.07.2024, Compliance submitted by project proponent
reply vide its reply dt. 04.02.2025, and factual status observed by CPCB team
submit | during visit on 25t March, 2025

ted by

project

propon

ent

1, Recommendation

Provision of laying out a closed conduit pipe line at Laksar drain (which is
currently flowing as open channel) starting from 500 meters upstream (u/s) to
500 meter downstream (d/s) of unit shall be made by the unit under supervision
of UKPCB to rule out any possibility of discharge of treated/untreated effluent
into drain.

Compliance submitted by project proponent:

e Unit written letter dated 31.03.2024 to seek permission from Local body
administration for installation of Conduit Pipe, however Local administration
denied on 15.04.2024.

Factual status observed by CPCB team on recent visit:

e Unit representative informed that this drain is in jurisdiction of Nagar
Panchayat, Laksar, therefore the unit vide letter dated 31.03.2024 sought
permission from district administration regarding construction/laying of
closed conduit (pipe) over Laksar drain.

e District administration (i.e. Nagar palika parishad) vide letter dated
15.04.2024 communicated to the unit that considering the fact that unit falls
under flood prone area, construction/laying of closed conduit pipe is not
advisable. Hence, the unit has not provided closed conduit pipe line at Laksar
drain.

Copy of unit’s letter dated 31.03.2024 is attached as Annexure - 6.
Copy of letter dated 15.04.2024 from District administration (i.e. Nagar palika
parishad) is attached as Annexure - 7.

18
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2,421

Recommendation:

e It shall be the responsibility of the unit to maintain the quality of Laksar drain
at downstream of the unit in sync with the quality at upstream of the unit.

¢ Based on the analysis results, the quality of Laksar drain near Akhoda Kalan
village (1.68 Kms*) shows Deteriorated Condition, therefore, the possibility of
effluent mixing with sewage in drain cannot be ruled out.

¢ As per consent provided by UKPCB, unit has to install the sewage treatment
plant (STP) in their premises for treatment of generated sewage. However, as
per the joint inspection report dated 21.11.2023, no STP is installed by the
unit thus violating the consent condition.

Compliance submitted by project proponent:

o UKPCB is monitoring water quality of Laksar Drain regularly on monthly basis.
o The unit has installed 03 nos. of STPs having installed capacity of 15 KLD each,
while the residential colony of unit generates 40 KLD only.

Factual status observed by CPCB team on recent visit:

o To verify the quality of Laksar drain, the inspection team collected samples
from the Laksar drain at different locations. Details are mentioned below in
Table 14:

Table 2: Analysis results of samples collected from Laksar drain

Parameter | Laksar Laksar Laksar drain near Akhoda

s drain drain Kalan village (1.68 Kms
upstream downstrea downstream of unit)
of unit m of unit

pH 7.4 7 6.9

BOD 10 97 170

(mg/1)

COD 36 196 299

(mg/1)

TSS (mg/l) | 47 17 102

TDS (mg/l) | 472 408 552

NO3- 4.6 BDL BDL

(mg/1)

SO42- 81 51 309

(mg/1)

e The analysis results of samples collected from drain at above mentioned
locations indicate no industrial impact of sugar and distillery plant and reflect
typical characteristics of sewage.

Sewage management within the industrial complex

e Unit has installed 03 nos. of STPs of capacity 15 KLD each for treatment of
sewage generated from residential dwellings in Officers colony, Gurudwara
colony & New colony. All 03 nos. of STPs were found operational during visit.

e STPs receive wastewater from majorly two sources:
i. Wastewater generated from kitchens, washrooms, etc. (except toilets)
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ii. Overllow of septic tanks provided for storage of wastewater generated
from toilets

« The treatment scheme observed during visit is as below:
Raw Sewage— Screen chamber & Collection tank — MBBER tank (02 nos.)
— Tube settler — Clear water tank — MGF — ACF — Outlet to gardening.
e Filter press has been installed for mechanical dewatering of raw sludge
collected from the bottom of tube settler.
e Flow meters have been installed at inlet and outlet of all 03 nos. of STPs.

« Samples were collected from inlet and outlet of all 03 nos. of STPs and analysis
results are mentioned in table 15 below:

Table 3: Analysis results of samples collected from inlet & outlet of 03
nos. of STPs installed in residential colony of Sugar unit
Location pH BOD COD | TSS | TDS | NOs- SO

STP - 1 (Officers colony)

Inlet 7 45 108 |20 412 | BDL 78
Outlet 6.7 02 26 BDL | 1344 | 10.2 170
(<10)

STP - 2 (Gurudwara colony)

Inlet 7.2 |39 120 [37 [412 |56 66
Outlet 8 01 13 | BDL |[560 |16.6 | 109
(<10)

STP - 3 (New colony)

Inlet 7.1 37 102 60 320 |0.8 15

Outlet 8.1 BDL (= 1) | 10 10 424 17.1 50

Standards | 6.5—- | 30 - 100 | - -
as per 9.0
MoEF&CC
notificatio
n dated
13.10.201
7

« Analysis results of samples collected from outlet of all 03 nos. of STPs indicates
compliance w.r.t. stipulated discharge norms

Compliance status: Complying

Recommendation:

« The unit shall install flow meters at the abstraction points on both the bore
wells of sugar and distillery unit,

Compliance submitted by project proponent: Complied

Factual status observed by CPCB on recent visit:
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Borewell | Permitted Actual Flow Instantan | Totalizer
Location | no. of no. of meter eous reading

borewells borewell | installed | reading (m3)

as per NOC | s (Yes/No) | (m?3/hr)

from installed

CGWA
Sugar 01 01 Yes 46.2 100651.5
unit 4
Distiller | 01 01 Yes 5.0 291657.4
¥y unit 3

Compliance status: Complying

5.6.&7

Recommendation:

¢ The unit had 3 lagoons of total capacity of 5222 m3 which were found fully
filled with raw spent wash/ bio-methanated spent wash having total solids
percentage less than 17% even during monsoon season and as these lagoons
are located adjacent to Laksar drain hence there is potential of spillage/
overflow/ discharge of spent wash in the Laksar drain. This is the violation of
CPCB direction dated 07.12.2015.

e The unit shall consume the concentrate spent wash stored in lagoons of
capacity 1925m3 and 1375 m? in dryer in environmentally sound manner
thereafter, unit shall dismantle 02 lagoons.

e The unit was storing Bio-methanated spent wash (BMSW)/ raw spent wash in
lagoons with solid content <30%, which is in violation of CPCB direction dated
07.12.2015.

Compliance submitted by project proponent:

¢ Recommendation no. S & 7 — complied
¢ Recommendation no. 6 — Lagoons are dismantled.

Factual status observed by CPCB on recent visit:

¢ As already submitted in the inspection report dated 22.07.2024, the unit
has consumed the legacy spent wash through MEE & Dryers, and the unit
has filled /levelled 02 nos. of lagoons of capacity 1925 m? and 1375 m? (located
adjacent to Laksar drain) with boiler ash.

» The unit is not storing concentrated spent wash as it is directly feeding it into
dryers, hence the condition for maintaining solid content >30% in lagoons as
stipulated under CPCB direction dated 07.12.2015 is not applicable.

e The unit has now having one settling tank of capacity 1925 m?® which is
dedicated for holding bio-methanated spent wash and subsequently feeding
into MEE.

e No overflow/spillage/discharge of spent wash/effluent from distillery unit
found in the Laksar drain.

Compliance status: Complying

Recommendation:

s The unit is discharging its distillery effluent from bio-composting/lagoons and
sugar effluent in to the Laksar drain, which is the violation to Zero Liquid
Discharge (ZLD)/discharge condition resulting in high pollution level of BOD
(626 mg/1) and COD (1638 mg/1} which is about 17% higher than the upstream
water quality of the drain.
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Compliance submitted by project proponent:

* No effluents discharged by the distillery. Unit has complied with ZLD norms as
per CPCB.

Factual status observed by CPCB team on recent visit:

1. No bio-composting activities were going on and the infrastructure such as
covered shed (including truss structure) found dismantled.

2. Distillery unit is operating on ZLD in compliance with the consent condition
and the details of ZLD scheme are mentioned at section 2.3.4 (Figure 1),
furthermore the data collected for effluent management in distillery plant for
duration 01.02.2025 - 25.03.2025, also reflects the same. Details mentioned
at section 2.3.4 (Table 4).

3. As stipulated under the consent issued by UKPCB to the sugar unit (condition
no. 6.B.a), the treated effluent shall be recycled to the maximum extent and
remaining treated effluent after tertiary level treatment shall be used for
irrigation purpose/disposal.

- Unitisrecycling 75.75 % of treated effluent, 21.67 % is used for irrigation
and remaining (around 2.6 %) is disposed into laksar drain.

4. Samples were collected from ETP outlet and analysis results show pH - 7.6
(against the norm of 5.5 - 8.5); BOD - 02 mg/I (against the norm of 30 mg/1);
COD - 16 mg/1 (against the norm of 250 mg/1); TSS — BDL (against the norm
of 30 mg/1); TDS - 668 mg/1 (against the norm of 2100 mg/1}; Oil & grease -
BDL mg/1 (against the norm of 10 mg/l). These results indicate compliance
w.r.t. stipulated discharge norms

5. Samples were also collected from different locations at Laksar drain and the
analysis result indicate no impact of industrial discharge (BOD in the range
of 10 - 170 mg/1 & COD in the range of 36 — 299 mg/1). Details of samples
collected from laksar drain are mentioned above in table — 13.

Compliance status: Complying

9.,10. &
11,

Recommendation:

¢ In bio-compost yard, the covered shed was damaged and improper. Ready bio-
compost was found stored in damaged covered shed. Also, the leachate
collection drain and pits were not observed around the periphery of bio-
compost yard for leachate management. Also, the unit had not constructed
any boundary wall near the compost yard. This is the violation of CPCB bio-
compositing SOP.

e The unit shall dispose all the stored ready bio-compost and press mud in bio-
compost yard by adapting appropriate scientific method under the supervision
of UKPCB within two months and after that the unit shall clean the bio-
compost area and shall submit photographic evidence to UKPCB.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

e No bio-composting activities were going on and the infrastructure such as
covered shed (including truss structure) found dismantled. Thus there is no
relevance of covered shed, leachate collection drain & pits and the applicability
of SOP for bio-composting operations is also not relevant.

¢ Unit has cleared the bio-composting area and no ready bio-compost was found
stored.

s Unit has constructed boundary wall near the bio-compost yard.
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Compliance status: Complying

12. Recommendation:

e The unit shall prepare adequacy and performance assessment report of ZLD
scheme for molasses based distillery as unit has expanded its production
capacity from 60 KLPD to 120 KLPD and has installed spray dryers as ZLD
system.

Compliance submitted by project proponent:

o NSIreport on Sugar and distillery unit at operational session dated 03.02.2025,
received on 04.02.2025

Factual status observed by CPCB team on recent visit:

e The unit has provided a copy of report dated 03.02.2025 titled “Adequacy
report for the effluent treatment plant of distillery plant” prepared by National
Sugar Institute, Kanpur (NSI), for the expanded production capacity of 120
KLPD, wherein it has been concluded that the unit has adopted spray drying
route to achieve ZLD through Bio-methanation followed by MEE followed by
Spray dryer and Conventional CPU system for treatment and recycling of
condensate and other low strength effluents.

Copy of “Adequacy and performance assessment report of ZLD scheme for

molasses based distillery” is attached as Annexure — 8

Compliance status: Complying

13. Recommendation:

o The unit shall comply with the consent conditions issued by UKPCB and shall
ensure that no fresh concentrated spent wash shall be disposed through bio-
composting and entire spent wash shall be totally disposed through spray
dryer.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

« As per the consent conditions, the unit has stopped bio-composting since
01.01.2024 and shifted to dryer technology for achieving ZLD.

Compliance status: Complying

14, Recommendation:

« Analysis results of samples collected from Bore well (sugar unit), piezo well
located within molasses based distillery plant and hand pump located outside
of the unit showed high value of COD in the range of 6 to 33 mg/l, which
indicate posing potential threat to ground water and need urgent attention
towards improvement of housekeeping, prevention of seepage, spillage etc.

« UKPCB shall carry out detailed assessment of groundwater quality including
ground water sampling & analysis in and around the unit to ascertain the
groundwater contamination, if any, and need for remediation. Depending on
such study, detailed remedial action plan be also prepared and executed by
UKPCB in time bound manner,
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Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

e The CPCB inspection team collected the groundwater samples from the
Borewell (sugar unit) and analysis results are mentioned in table 16 below:

Table 4: Analysis results of samples collected from Borewell (Sugar unit
Parameters Borewell BIS IS 10500:2012 (Permissible limit
(Sugar Unit) |in absence of alternative source)

pH 7.85 6.5-8.5

Conductivity 258 -

(umho/cm)

TDS 150 2000

COD BDL (<2) -

Total 68 600

Hardness

Chloride 08 1000

Phosphate 0.311 -

Fluoride 0.33 1.5

Colour BDL (<5) 15

(Hazen)

Sulphate 10 400

Nitrate 4.84 45

Total 124 600

Alkalinity
Note: All values are in mg/1 except pH, colour, and conductivity

e Analysis results of samples collected from Borewell located in premises of
sugar unit, the water quality parameters were found within the permissible
limit as per BIS IS 10500:2012.

¢ The unit has sealed the piezowell (located near molasses tanks within distillery
plant) with concrete to avoid the possibility of contamination of groundwater
in piezowell due to seepage or spillage.

¢ Housekeeping found satisfactory.

¢ No seepage, spillage of effluent observed within and outside of premise.

¢ UKPCB has carried out assessment of groundwater quality including ground
water sampling & analysis in and around the unit to ascertain the groundwater
contamination, through a private agency namely M/s Noida Testing Laboratory
during 16.08.2024 — 20.08.2024 (Refer UKPCB letter dated 27.09.2024
attached as Annexure - 9). Details are mentioned below:

Parameter Sampling Locations BIS
1S10500:201
Borewell | Handpu | Handpum | Handpu | o
-1 mp at p at mp at (Permissible
(Sugar Pipli Sultanpur | RBNS limit in
unit) village, | village, 05 | Kachher | ghgence of
03 km km from i alternative
from the | the unit source)
unit
Colour BDL BDL BDL (<1.0) | BDL 15
(<1.0) (<1.0) (<1.0)
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Conductiv | 1030 930 945 738 -

ity

pH 7.23 7.15 7.10 7.18 6.5-8.5

TDS 450 480 460 443 2000

Total 180 140 170 136 600

Alkalinity

Total 170 180 180 176 600

hardness

Chloride 30 18 28 38 1000

Nitrate 4.50 5.20 4.20 2.20 45

Sulphate | 38 24 25 20 400

Phosphat | BDL BDL BDL (<0.1) | BDL -

e (<0.1) (<0.1) (<0.1)

Fluoride 0.22 0.18 0.15 0.14 1.5

COD BDL BDL BDL (<4.0) | BDL -
(<4.0) (<4.0) (<4.0)

Remark:

Above analysis results indicate that the groundwater samples collected from
different locations around the unit found within the permissible limit as per BIS
IS 10500:2012, and do not indicate any contamination in groundwater in Laksar
region around the unit.

Compliance status: Compliance

15.

Recommendation:

e The unit should get evaluation of its Effiient Treatment Plant (ETP) for its
performance from Expert Institute of Repute/Experts in the field.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

e The unit has submitted “Report on validation of ETP performance’ dated
03.02.2025 prepared by NSI, Kanpur for sugar plant, for the crushing season
2024 ~ 2025.

¢ Installed new MGF and ACF as per NSI recommendations, and same were
found operational.

Copy of ETP validation report is attached at Annexure - 10.

Compliance status: Complying

16.

Recommendation:
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¢ The unit does not properly operate the effluent treatment plant installed in
sugar unit as it was found NON COMPLIANT w.r.t. the notified discharge
norms.

Compliance submitted by project proponent:

s Complied with all the recommendations.

o As per NSI and UKPCB, ETP treated water reports as per prescribed norms
Therefore, ETP performance is up-to the mark.

Factual status observed by CPCB team on recent visit:

s During visit, the sugar ETP was found operational, and the inspection team
collected samples from ETP inlet, aeration tank, ETP outlet & lagoon (for sugar
unit). Analysis results are mentioned in table 17 below:

Table 5: Analysis results of samples collected from inlet, outlet &
aeration tank of ETP, and lagoon in the Sugar unit

Location pH T Oil &
BO | COD | TSS TDS | SO42 | grease
D
ETP Inlet 5.2 | 880 | 1453 202 282 | 470 -
0
ETP 7.6 02 16 BDL 668 | 326 BDL (<5)
Outlet (<10)
Lagoon 7.9 06 24 BDL | 852 | 257 -
(Sugar (<10)
unit)
Norms as 55-] 30 250 30 210 - 10
per 8.5 0
consent
Aeration Tank: MLSS — 11160 mg/! & MLVSS - 5342 mg/1

All values are in mg/! except pH

¢ Analysis results of samples collected from outlet of ETP (sugar unit) & lagoon
(sugar unit) indicates compliance w.r.t. stipulated discharge norms.

Compliance status: Complying

17., 18.,
19. & 20.

Recommendation:

e The unit shall install air mixing system in Equalization Tank for proper
homogenization of effluent.

e The unit shall relocate the oil and skimmer belt at appropriate place to collect
the entire Oil & Grease content of the effluent.

« The unit shall ensure proper functioning of lime dosing system.

o The unit shall operate Primary Clarifier properly to avoid anaerobic condition
in the tank.

Compliance submitted by project proponent: Complied
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Factual status observed by CPCB team on recent visit:

« The unit has installed a perforated pipeline inside the equalization tank and
connected it with a blower (capacity 170 m3/hr) as an air mixing system.

« The unit has relocated the oil & grease skimmer equipment at the appropriate
location at ETP inlet and same was found operational.

« Lime dosing system (with proper mixing arrangement) has been installed at
ETP inlet after oil & grease tank and same was found operational.

« There was no anaerobic condition observed in the Primary clarifier as there
was no foul smell emanating from it which indicates that Primary clarifier was
being operated properly.

Compliance status: Complying

22. Recommendation:

« The unit has not yet prepared a comprehensive irrigation management plan
validated by SPCB/ Agricultural Universities for utilizing the treated effluent
in irrigation as per notified treated irrigation protocol for sugar industries.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

e Unit has submitted irrigation management plan prepared by NSI, Kanpur
dated 9-10 April, 2024 The report stated that the unit has adequate land area
for utilization of treated effluent generated @ 200 litres/ton of cane crushed.

Copy of irrigation management plan is attached at Annexure - 11

Compliance status: Complying

23. Recommendation:

¢ The unit shall maintain the proper record of ash disposal in low lying area.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

o The unit has maintained proper record of ash disposal and provided logbooks
of the same. (Refer Annexure - 12)
« Logbooks were collected by the inspection team regarding Ash generation and
disposal for duration 01.02.2025 — 30.04.2024. The details are as follows:
Months Bagasse Ash Ash Disposal at Low
Consumpti| Generatio | land RBNS area (MT}
on (MT) n (MT)

Feb — 2025 53126.3 919.37 As per data provided
March — 2025 46265.7 804.93 by the unit, it has
(upto 25t%h) disposed entire

Total 99392 1724.3 quantity of boiler ash
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area.

Compliance status: Complying
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Recommendation:

o The unit must ensure regular water sprinkling in and around the boiler and
near bagasse storage area of the unit to minimize the dust dispersion in the
ambient environment.

Compliance submitted by project proponent: Complied

Factual status observed by CPCB team on recent visit:

¢ Unit has installed manual water sprinklers around bagasse storage area and
manual water sprinkling is carried out around the boiler area through tankers
to ensure regular water sprinkling to minimize the dust dispersion in the

ambient environment.

Compliance status: Complying

STATUS OF OTHER RECOMMENDATIONS MADE IN CPCB’s
INSPECTION REPORT DATED 22.07.2024

RECOMMENDATIONS MADE IN CPCB’s
INSPECTION REPORT DATED 22.07.2024

CURRENT STATUS

L.

Unit shall install flow meter with totalizer
at the new Borewell (distillery unit) when
it becomes functional and maintain
logbook regarding groundwater
withdrawal on daily basis.

Unit has installed flow meter with totalizer
at the new Borewell (distillery unit) and
maintained logbook regarding groundwater
withdrawal on daily basis.

Status: Complied

Unit shall clear up all the ready bio-
compost stored in compost yard at the
earliest and submit photographic
evidence to CPCB & UKPCB.

Unit has cleared up all the ready bio-
compost stored in compost yard.

Status: Complied

The unit shall ensure proper functioning
of chemical dosing system in effluent
treatment plant of sugar unit.

The unit has ensured proper functioning of |

chemical dosing system in effluent

treatment plant of sugar unit.

Status: Complied

Unit shall submit the “Adequacy and
performance assessment report of ZLD
scheme for molasses based distillery”,

Unit has provided the “Adequacy and
performance assessment report of ZLD
scheme for molasses based distillery”,
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clearly mentioning about the details of 02
nos. of dryers.

clearly mentioning about the details of 02
nos. of dryers.

Status: Complied

Unit shall install flow meter with totalizer
at the inlet line of all three STPs and
maintain logbooks for quantity of sewage
fed into STPs and treated sewage used in
gardening.

Unit has installed flow meter with totalizer
at the inlet line of all three STPs and
maintained logbooks for quantity of sewage
fed into STPs and treated sewage used in

gardening.

Status: Complied

6. Unit shall implement the
recommendations made in ETP adequacy
report prepared by NSI, Kanpur w.r.t
installation of MGF & ACF prior to
starting its operation.

Unit has implemented the
recommendations made in ETP adequacy
report prepared by NSI, Kanpur w.r.t
installation of MGF & ACEF prior to starting
its operation.

Status: Complied

7. UKPCB shall carry out detailed assessment of groundwater quality including ground
water sampling & analysis in and around the unit to ascertain the groundwater
contamination, if any, and need for remediation. Depending on such study, detailed
remedial action plan be also prepared and executed by UKPCB in time bound manner.

Remark:

UKPCB has carried out assessment of groundwater quality including ground water
sampling & analysis in and around the unit through a private agency namely M/s
Noida Testing Laboratory during 16.08.2024 - 20.08.2024 (Refer Table 13, S. No. 14)

Status: Complied

8. State Revenue Department, Irrigation | No information received f{rom State
Department and SPCB may assess the | Revenue Department, Irrigation
possibility of laying of closed conduit pipe Department and SPCB
line on Laksar drain. In case not feasible,
they may suggest alternative arrangement
to rule out any possibility of discharge of
partially treated/untreated effluent into
drain.

CONCLUSION
1. Distillery unit is operating on ZLD in compliance with the consent
condition.
2. The sugar unit is complying with discharge norms stipulated

under the consent issued by UKPCB.

3. The sugar unit is recycling 75.75 % of treated effluent, 21.67 % is
used for irrigation and remaining (around 2.6 %) is disposed into laksar
drain, which is in line with the consent issued by UKPCB to the sugar
unit (condition no. 6.B.a) which states that the treated effluent shall be
recycled to the maximum extent and remaining treated effluent after
tertiary level treatment shall be used for irrigation purpose/disposal.
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4. UKPCB has carried out assessment of groundwater quality
including ground water sampling & analysis in and around the unit to
ascertain the groundwater contamination, through a private agency
namely M/ s Noida Testing Laboratory during 16.08.2024 - 20.08.2024.
Analysis results indicate that the groundwater samples collected from
different locations around the unit found within the permissible limit as
per BIS IS 10500:2012, and do not indicate any contamination in
groundwater in Laksar region around the unit.

5. Out of 24 recommendations made in CPCB’s inspection report
dated 22.07.2024; the unit has complied with 23 recommendations, and
w.r.t. recommendation no. 1 i.e. laying of the closed conduit pipeline at
Laksar drain, the unit has shown inability due to administrative reasons.

RECOMMENDATIONS

Project proponent shall ensure continuous compliance with the conditions
mentioned in the Consolidated Consent & Authorization (CCA) issued by

the UKPCB to its Sugar & Distillery unit.”

11. The above report indicates that in substance the deficiencies which
were pointed out by the Joint Committee have been complied with. The
UKPCB and other regulatory bodies are required to carry out the regular
inspection and ensure that the respondents no. 7 and 8 operate with full
compliance with the environmental norms and to take action if any

violation is found in this regard.

12. Learned counsel appearing for respondents no. 7 and 8 referring to
the communication dated 15.04.2024 sent by the Nagar Palika Parishad,
Laksar, Janpad Haridwar has submitted that the Nagar Palika Parishad is

not permitting the applicant to put the conduit pipe or cover the drain.

13. Further issue has been raised by the applicant by filing I.A No. 97 of
2025 and 1.A No. 387 of 2025 that respondents number 7 and 8 are
burning the spent wash powder and are causing air and soil pollution and
generating foul odour. In support of this allegation, the photographs have

been placed on record.

30



328

14. The allegation has been denied by the respondents no. 7 and 8 but
this needs to be enquired into by the CPCB by carrying out the spot

inspection.

15.  Hence, we dispose of the O.A by directing the CPCB and UKPCB to
carry out the joint inspection of the area and asserting the correctness of
the allegation about the burning of spent wash powder by the respondents
no. 7 and 8. and also, examine the issue of installation of the incinerator
boiler to protect the groundwater from pollution and its feasibility and
requirement and if the allegation is found to be correct, take appropriate
remedial and punitive action and submit the action taken report through
email to Registrar General of this Tribunal within two months. If it is found
to be necessary, the matter will be listed for consideration before the

Bench.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 20, 2025
Original Application No. 530/2023
(IANO 387/2025, IA NO 97/2025)
& connected matters
AB..
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Annexure-l|
4 File No. IA- 3-11011/618/2010-IA I1(I)
i _  Government of India
3§ Ministry of Environment, Forest & Climate Change
; Impact Assessment Division
i W
Indira Paryavaran Bhawan,
Jal Wing, 3 Floor, Aligani,
Jor Bagh Road, New Delhi-110 003
§§ Dated: 27" August, 2021

To,
y Shri. Satya pal singh,
: Additional General Manager,
M/s. Ral Bahadur Narain Singh Sugar Mills Limited (Distiliery Division),

§ Laksar village, Laksar tehsil,
. Haridwar- 247663.
Sub: Expansion of Molasses Based Distillery from 60 KLPD to 120

2 KLPD by installation of new 60 KLPD Ethanol Plant at Village
o Laksar, Tehsil Laksar, District Haridwar, Utta rakhand by M/s. Rai

Bahadur Narain Singh Sugar Mills Limited (Distillery Division)-
. Consideration of Environment Clearance.
g% Sir,

-' This has reference to your online proposal No. 1A/UK/IND2/218585/2021,
% dated 14 July, 2021 for environmental clearance to the above mentioned project.

2 The Ministry of Environment, Forest and Climate Change has examined the
proposal for envirenmental clearance to the proposed project expansion of Molasses
Based Distillery from 60 KLPD to 120 KLPD by installation of new 60 KLPD Ethanol
»>§ Plant at Village Laksar, Tehsil Laksar, District Haridwar, Uttarakhand by M/s. Ral
i, Bahadur Narain Singh Sugar Mills Limited (Distiliery Division).

&

3 The project/activities are covered under category A of item 5 (g) "Distilleries’
' of the Schedule to the EIA, 2006 and requires appraisal at central level by the
sectoral Expert Appraisal Committee (EAC). The proposal has been submitted under
the Ministry’s EIA Notification, 2006 ‘amendments vide Notification no. S.0. 345(E)
dated 17" January 2019 & extension of notification S.0. 75C(E) dated 17 February
§§ 2020, S.0 980(E) dated 2" March, 2021. Accordingly, the proposal is appraised as
- category ‘B2’ project at Central Leve! by Expert Appraisal Committee (EAC).

i :
S &

4, Ministry had issued EC earlier vide letter no. 3-11011/78/2005-1A-11 (I} dated
24™ May, 2006 to the existing operational project in favor of M/s Rai Bahadur Narain
% Singh Sugar Mills Limited (Distillery Division). It was informed that no litigation is
. pending against the proposal.

o 5. The details of products and capacity are as under: -

ﬂw “w/

o Page lof B
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S.No. |Unit | Existing | Proposed | Total Remarks ]
| | ] Addrﬁunal after '=-
S | g | expansion
1. | Distille “T”ﬁn KLPD  |New 60 120KLPD | Additional ]
i ! | (Ethano! = KLPD { increased 60 KLPD
| g JENA/ RS) | Ethanol capacity will  be |
i i | o Banee. Ethanolonly = |

6. Existing land area Is 14.5 hectares (145000 m?). The proposed expansion will
be done within the existing plant premises so no additional land is required. Industry
has aiready developed greenbelt in an area of 35% i.e. 5.0 ha (50000 m?) out of
total area of the project. The estimated project cost is Rs. 33.0 Crores. Total capital
cost earmarked towards environmental pollution control measures is Rs. 15.0
Crores and the Recurring cost (operation and maintenance) will be about Rs, 1.8
Crere per annum. Total Employment will be 56 persons as Permanent & 7 parsons
as temporary during operation phase after expansion. Industry proposes to allocate
Rs. 66 Lakhs @2 % of total project cost towards Social developmental activities.

7. There are no National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger/
Elephant Reserves, Wildlife Corridors etc., within 10 km distance from the plant
site. There is 1 Reserved Forest (RF) within 10 km radius namely Pathri Reserve
Forest (3.0 km in NE direction). River i.e. Harwaha Nadl (1.0 km in West direction),
Pathari Rao (1.5 km in NE direction), Pir Khala (2.5 km in NNE direction), Begam
Nadl (4.0 km in ESE direction), Bodi Nadi (5.0 km in WSW direction), Solani River
{5.0 km in West direction), Banganga River (5.5 km in SE direction), Pathawa Nadi
(5.5 km in North direction) are flowing within 10 km radius.

B, Total fresh water requirement after expansion will be 474 KLPD which will be
met from Groundwater and condensate water of their own Sugar Mill. Effluent of
886 KLPD quantity after expansion will be treated through state of art CPU (1050
KLPD Capacity) Treatment Plant (Anaerobic- UASB Reactor, Extended Aeration ASP,
Clarifiers, Filters, & Chlorine chamber). The plant will be based on Zero quwd

discharge System.

9, Power requirement for distillery after expansion will be 3.0 MW including
existing 1.5 MW and will be met from 30 MW Co-generation Power Plant in adjacent
own Sugar Mill & D.G. Sets (for emergency). Sugar Mill Plant has cne DG set of
capacity 1010 KVA which is used as standby during power failure. Adeguate Stack
height (6 m) has been provided as per CPCB norms to the existing DG set. No
additional DG set is proposed. Existing 70 & 90 TPH Bagasse & Biogas fired boilers
are present in own adjacent Sugar Mill, A 30 TPH boiler is kept as standby in Sugar
Mill campus for emergency operations which will be used as and when required for
distillery operaticns. No additional boiler will be installed. Wet Scrubber with a stack
height of 60 m is aiready installed in existing 70 & 90 TPH boilers for controlling the
particuiate emissions within the statutory limit.

10. Details of Process emissions generation and its management:
® Wet Scrubber with stack of adeguate height (60 m) is already installed with

the boilers to contro! the particulate and gaseous emissions as per CPCB guidelines.
No new boiler is proposed.

. CO2 generated during the fermentation process sold to vendors,

iy %ﬁ«.‘.uu\w.-k.--u-m; N (St L et e R w0 T e e A L
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o
S
A
W . Online Continuous Emission Momtt}nng_ System has been installed with the
3 existing stack and data transmitted to CPCB/SPCB servers.
1

11. Details of Solid waste/Hazardous waste generation and its
management; ;

. Presently, Spent Wash generated during the process, is being first treated in

Bio-Digester (Bio- Methanation) followed by Multi-effect evaporator and then used

~ for Bio-composting. Bio-compost generated (9922 TPA) is sold to farmers.

. In proposec new Ethanol Plant, spent wash generated in the new Ethanol
~ Plant will be treated in bio-digestor (bio-methanation) followed by Multi Effect

. Evapofatar and concentrated spent wash will be dried in Spray Dryer and the
f owder will be used as potash rich manure (45 TPD).

ETP Sludge is being/will be dried and given to farmers to be used as organic
&*manure

. . Used oil (1 MT/Year) generated from the plant machinery/ gear boxes as
L hazardous waste is being/will be scld cut to the CPCB authorized recycler.

.

12. Certified EC compliance Report has been obtained by Regional Office,
MoEFCC, Dehradun vide F. No: NC-RO/UTR/IND-3/31/2006/2251 dated 08"
February, 2021 wherein one non-compliance and two partial compliances were
ohserved. PP has submitted ATR to IRO Dehradun.

13. As per OM dated 16™ June, 2021, PP has submitted self-certification in the
form of affidavit declaring that the proposed expansion of 60 KLPD will be for
manufacturing of fuel ethanol only.

S

il

14, After detailed deliberations, EAC desired PP to submit ash disposal pian. PP
submitted that there is no boiler in the distillery unit. The distillery unit is interlinked
with adjacent own sugar mill and the requirement of power and steam is fulfilled
from the sugar mill. The adjacent sugar mill has 3 boilers viz., 90 TPH, 70 TPH& 30
TPH (Standby) which are bagesse and biogas based. The ash generated from the
sugar mill is being and will be given to the nearby brick manufacturing units. Ash
| disposal is being and will be done as per the guidelines of CPCB and SPCB,

i

S

15, The proposal was considered by the EAC in its 38% meeting held during 28"
-29™ July, 2021 in the Ministry, wherein the project proponent and their
consultant M/s. J.M, EnviroNet Pvt, Ltd presented the EMP report as per the PFR.

The Committee found the EMP report complying with the PFR and recommended
the project for grant of environmental clearance.

S

16. The EAC, constituted under the provision of the EIA Notification, 2006 and
. comprising of Experts Members/domain experts in various fields, have examined
the proposal submitted by the Project Proponent in desired form along with EIA/EMP
report prepared and submitted by the Consultant accredited by the QCl/ NABET on
behalf of the Project Proponent. The EAC noted that the Project Proponent has given
undertaking that the data and information given in the application and enclosures
are true to the best of his knewledge and belief and no Information has been
suppressed in the EIA/EMP report. If any part of data/information submitted is
found to be false/ misleading at any stage, the project will be rejected and
Environmental Clearance given, if any, will be revoked at the risk and cost of the
i project proponent.

G

i
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17. The Committee has also deliberated on the CER plan and found to be
addressing the issues in the study area, The EAC has deliberated the preposal and
has made due diligence in the process as notified under the provisions of the E1A
Notification, 2006, as amended from time to time and accordingly made the

recommendations to the proposal. The Experts Members of the EAC have found the
proposal in order and have recommended for grant of environmental clearance.

18, The environmental clearance granted to the project/activity is strictly under
the provisions of the EIA Notification 2006 and its amendments. It does not
tantamount/construe to approvals/consent/ permissions etc, required to be
obtained or standards/conditions to be followed under any other Acts/ Rules/
Subordinate legislations, etc,, as may be applicable to the project. The project
propenent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Poliution) Act, 1981, as applicable frc;m time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

19. Based on the propesal submitted by the project proponent and
recommendations of the EAC (Industry 2), Ministry of Environment, Forest and
Climate Change hereby accords environmental clearance for to the proposed project
expansion of Molasses Based Distillery from 60 KLPD to 120 KLPD by instatlation of
new 60 KLPD Ethanol Plant at Vﬂiage Laksar, Tehsil Laksar, District Haridwar,
Uttarakhand by M/s. Rai Bahadur Narain Singh Sugar Mills Limited (Distillery
Division), under the provisions of the EIA Notification, 2006, and the amendments
therein, subject to compliance of the terms and conditions as under: «

A. cifi itions:

(i) As per OM dated 16" June, 2021, prbj_éc"t falls in category B2 and the preposad
additional capacity of 60 KLPD shall be only be used for fuel ethanol manufacturing
as per seif-certification in form of an affidavit by the Project Proponent. Provided that
subsequently if it is found that the ethanol, produced based on the EC granted as per
this dispensation, is not being used completely for EBP Programme, or if ethanol is
not being produced, or if the said distillery is not fulfilling the reguirements baszed on
which the project has been appraised as category B2 project, the EC shall stand
cancelled,

(il  The company shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. Al the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(ill} The project proponent will treat and reuse the treated water within the factory
and no waste or treated water shall be discharged outside the premises.

(iv) Total fresh water requirement after expansion will be 474 KLD which will be
met from ground water. Prior permission shall be obtained from the concerned
regulatory authority/Irrigation division in this regard, and renewed from time to time.
No ground water recharge shall be permitted within the premises. Rainwater shall be
collected in storage ponds and utilized for plant activities. Ground water monitoring

’gﬂm\/
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shall be done regularly and report Is to be submitted to concerned authorities
reg/\.yariy.

V’"(u; The spent wash generated shall be treated by bio-methanation followed by

Multi Effect Evaparatar and concentrated spent wash will be dried in Spray Dryer.

(vi) CO2 generated from the process shall be bottled/made solid ice and
utilized/sold to authorized vendaors.

(vii) Occupational Heaith Centre for surveillance of the worker’s heatth shall be set
up. The health data shall be used in deploying the duties of the workers. All workers
& employees shall be provided with required safety kits/mask for personal protection,

(viii) Training shall be imparted to all employees on safety and health aspects of
chemicals handling, Safety and visual reality training shall be provided to employees.

(ix) The unit shall make the arrangement for protection of possible fire hazards

during manufacturing process in material handling. Firefighting system shall be as
per the ncrms.

(x) Process crganic residue and spent carbon, if any, shall be sent to Cement other
suitabie industries for its incinerations. ETP sludge, process inorganic & evaporation
salt shall be disposed of to the TSDF.

(xi) The company shall undertake waste minimization measures as below (2
Metering and control of quantities of active ingredients to minimize waste; (b) Reuse
of by-products from the process as raw materials or as raw material substitutes in
other processes. (c¢) Use of automated filling to minimize spillage. {¢) Use of Close
Feed system into batch reactors. (e) Venting equipment through vapour recovery

system. (f) Use of high pressure hoses for equipment clearing to reduce wastewater
generation,

(xil) The green belt of at least 5-10 m width shall be developed in nearly 33% of
the total project area, mainly along the plant periphery, Selection of plant species
shail be as per the CPCB guidelines in consultation with the State Forest Department.
Records of tree canopy shall be monitored through remaote sensing map.

(xiii) As per the Ministry’'s OM dated 30.09.2020 superseding the OM dated
01.05.2018 regarding the Corporate Environmental Responsibility, and as per the
action plan proposed by the project proponent Lo address the socio-economic and
environmental issues in the study area, the project proponent, as committed, shall
provide education funds in technical training centers/ support in nearby village's
schools, support in health care facilities, drinking water supply and funds for
miscellaneous activities like solar street lights, battery, solar panel etc., in the nearby
villages. The action plan shall be completed within time as proposed.

(xiv) There shall be at least 20% parking space out of total area of plant site which
shall be earmarked for parking of vehicles for raw materials and finished products,
and no parking to be allowed outside on public places,

(xv) Storage of raw materials shall be either stored in silos or in covered areas to
prevent dust poliutien and other fugitive emissions.

?f\“‘\’/
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(xvi) Continuous online (24x7) monitoring system for

S " T e AR e

i “stack emissions shall be
installed for measurement of flue qas discharge and the pollutants concentration, and
the data to be transmitted to ‘the CPCB and SPCB server. For online continuous
monitoring of effluent, the unit shall install web camera with night vision capability
and flow meters in the channel/drain carrying effluent within the premises.

(xvil) A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental :Engineering-.f.speciatlza:.':o_n in the project area)
equipped with full-fiedged laboratory facilities shall be set up to carry cut the
Environmental Management and Monitering functions.

B. General Conditions:

(i) No further expansion or modifications in the plant, other than mentioned in
the EIA Notification, 2006 and its amendments, shall be carried out without prior
approval of the Ministry of Envircnment, Forest and Climate Change/SEIAA, as
applicable. In case of deviations or altérations in the project proposal fram thase
submitted to this Ministry for clearance, a fresh reference shall be made to the
Ministry/SEIAA, as applicable, to assess the adequacy of conditions imposed and to

A &

add additional environmental protection measures required, if any.

(i) The energy source for lighting purpose shall be preferably LED based, or
advanced having preference in energy conservation and environment betterment.

(i) The overall noise levels in and around the plant area shall be kept well within
the standards by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise tevels
shall conform to the standards prescribed under the Environment (Protection) Act,
1986 Rules, 1989 viz. 75 dBA {day time) and 70 dBA (night time).

(iv) The company shall undertake all relevant measures for improving the socio-
sconomic conditions of the surrounding area. CER activities shall be undertaken by
involving local villages and administration and shall be implemented, The company
shall undertake eco-develcpmental measures including community welfare measures
in the project area for the overall improvement of the environment.

{(v) The company shall earmark sufficient funds towards capital cost and recurring
cost per annum to implement the conditions stipulated by the Ministry of
Environment, Forest and Cli mate Change as well as the State Government along with
the implementation schedule for all the conditions stipulated herein, The funds so

earmarked for environment management/ peliution control measures shall not be
diverted for any other purpose.

(vi) A copy of the clearance letter shall be sent by the project proponent to
concerned Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the
local NGO, if any, from whom suggestions/ representations, if any, were received
while processing the proposal.

O it
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(vii) The project proponent shall also submit six monthly réports on the status of
compliance of the stipulated Environmental Clearance conditions including results of
monitored data (both in hard copies as well as by a-mail) to the respective Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of
Environmental Clearance and six monthly compliance status report shall be posted
on the website of the company.

(viii) The environmental statement for each financial year ending 31% Mareh in
Form-V as is mandated shall be submitted to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subseguently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
respective Regional Offices of MoEFRCC by e-mail.

(ix) The project proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days
from the date of issue of the clearance letter, at least in two local newspapers that
are widely circulated in the region of which one shall be in the vernacular fanguage
of the locality concerned and a copy of the same shall be forwarded to the concerned
Regional Office of the Ministry.

(x) The project authorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

(xi) This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of Indiz, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, if any, as rmay be applicable to this project.

20. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the
said conditions in a time bound manner, The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not
found satisfactory.

21. Concealing factual data or submission of false/fabricated data and

failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and atlract action wunder the
provisions of Environment (Protection) Act, 1986.

22. Any appeal against this envircnmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010,

23. The above conditions will be enforced, inter-alia under the provisions cf the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection} Act, 1986, the Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and the
public Liability Insurance Act, 1991 read with subsequent amendments therein,

Tp“\/
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24, This issues with the approval of the competent authority.

N
%"Tm°'%“ e

(Ashok Kumar Pateshwary)
Director

Copy to: -

1. Principal Chief Conservator of Forest & HoFF, 85, Rajpur Road, Dehradun,
Uttarakhand, India.

2. Deputy Director General of Forests (C), Ministry of Env., Forest and Climate
Change, Integrated Regional Office, 25, Subhash Road, Dehradun - 248001

3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi -32

4, The Member Secretary, Uttarakhand Pollution Control Board, Gaura Devi Bhawan,
46 B IT Park Sahastradhara, Dehradun, Uttarakhand.

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi

6. The District Collector, Haridwar District, Uttarakhand.
s GURATE File/Monitoring ‘File/Parivesh-portal/Record Filp = mismmasmmmmimsr e e

{Ashok Kumar Pateshwary)
Director

E-mail: ak.pateshwary@gov.in
Tel. No. 24695290
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Annexure-lll

HEAD OFFICE
Uttarakhand Pollution Control Board
“Gauradevi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehradun

E-mail ; msukpchi@yahoo.com, Phone No.-0135-2607092

e

Letter No.: UKPCB/HO/Con-R-95/2024/ = 2.2

To,
(Distillery Unit)
Laksar, Distt, Ilaridwar
(Uttarakhand)

Subject:

Date: J]/08.2024
REGD. POST

M/S Rai Bahadur Narayan Singh Sugar Mills Ltd.,

Consolidated Consent to Qperate and Authorisation hereinafter referred to as the
CCA (Consolidated Consent & Authorization) Renewal under Section- 23 of the

“Water (Prevention & Control of Pollution) Act,, 1974”and under Scction- 21 of the
“Air (Prevention & Control of Pollution) Act, 1981"and Authorization under “Rule -
6(2)"0f the “Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016™uotificd under “Envivonment (Protection) Act, 19867 as
applicable (to be referred hercinafter as Water Act, Air Act and HW Rules

respectively).
g

CAFID: 9158
CCA (Reneywal)

Application No. 5445375 '
Date:- 01.03.2024 ‘

Consolidated Consent and Authorization (CCA):

CCA is hereby granted to M/S Rai Bahadur Narayan Singh Sugar Mills Ltd. (Distillery Unit)
located at Laksar, Distt. Haridwar (Uttarakhand) subject to the provisions of the Water (Prevention
and Control of Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act, 1981
and the Hazardous and Other Wastes (Management and Transhoundary Movement) Rules,
201.6_ and the orders that may be made further and subject to following terms and conditions:

1.

This CCA is granted for the period up to 31.03.2028, under Section-25 of the Water
(Prevention & Control of Pollution) Act, 1974, as amended.

2. This CCA is granted for the period up to 31.03.2028, under Section-21 of the Air (Prevention

. & Control of Pollution) Act, 1981, as amended.
3. This CCA is granted for the per:od of 31.03.2028, under the Hazardous and Other Waste

{ (Management & transboundary Movement) Rules, 2016 as amended.

4. Production Capacity:

_Declared by the industry

Permitted by Board |

S.g Raw Material/
No.e Fecdstock

Finished Produet (KLD)

Raw Material/
Feedstock
(M/Day)

Finished Product (KLD)

C-Heavy/ B-Heavy| Ethanol/ENA/RS-60 KLD

C-Heavy/ B-Heavy [Ethanol/ENA/RS-60 KL.D

L. Molasses- & Molasses- &

372 MY/Day Etanol-60 KLD 372 M*/Day Etanol-60 KLD |

5. Production Process Inlrastructure:
Declared by the unit Permitted by
S.no. Number of Capacity of | Type of Type of the Board
fermenters fermenters | fermentation Distiflation
(v’ technology adopted

"""""" T 07 400 M* Feed Batch Molasses based | As declared by

! each Unit. |

Clean Environment and Healthy Life Style
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Molasses storage infrastructures:
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Declared by the unit

| Capacity

| No. of tanks

No. of lined pits*

Permitted by SPCB .

85000 Qul.

[60006 Qtl. & | 02 Nos.

NA

60000 Q1. & 85000 QU (02 Nos.)

*The unit shall not store molasses in Kaccha/ unlined pits.

6. Water Conservation:

A. Fresh water Consumption :
I, The unit shall obtain permission / NOC from State or Central Ground Water Authority for

Groundwater abstraction and shall comply with the conditions mentioned in the NOC.

i,

Industry shall install separate sealed, calibrated Electro Magnetic Flow meters with (Tow
totalizer at all water abstraction sources, utilization lines- process, domestic and boiler.

iii. The industry shall maintain duly signed logbook of fresh water consumption and utilization.

v,

product type.

The specific water consumption shall not exceed values mentioned below as per corsented

Specific Water Consumption not to exceed

Category
B-heavy / C-Heavy 8-10KL/KL of product
{ Cane syrup/ sugar cane juice 6-8KL/KL of product
1 Declared by the Permitted by NOC | CGWA
Industry issued by CGWA | conditions
No. of bore wells 01 01 To be complied.
Daily quantity of water to be 250 KLD 500 KLD
| abstracted (KLD)
B. Elfluent generation, treatment and disposal:
. The quantity of maximum specific effluent generation shall be as specified below:
Specifie spent wash generations, not to ]

Category

exceed

B-heavy / C-Heavy

6-8KL/KL of product ’

Cane syrup/ sugar cane juice

4-6KL/KL of product

following:

The quantity of maximum daily effluent generation & discharge should not be more than the

e

S.Nuo.

Kind ol EfMuent

Maximum daily

generation

Maximum
daily discharge,
(KLD)

Treatment Facility and —|
Discharge point

Domestic

iSKLD

Septic Tank & Soak Pits.

2

Industrial
{Spent wash)

720 M/Day

Zero Liquid Discharge (ZLD)

ii. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. It should be ensured that domestic effluent should
not be discharged in the storm water drain.

The domestic effluent should be treated in sewage treaiment plant (STP) and it should be in
confarmity with the norms of treated effluent as stipulated in E.P. Rules, 1986 as amended,

The unit shall identify recipient drains/ rivulets and their u/s & d/s locations in consultation
with SPCB for monthly monitoring by industry to ensure ZLD from distifleries within 30 days.

The monitoring report shall be submitted to CPCB on monthly basis.
_[ S.No. Name of recipient Latitude Longitude Name of the
| drain/rivulets . recipient river

. w/s of Laksar drain_| 28°44'59”N 78°01'40"E Banganga

2. d/s of Laksar drain | 29"44'36"'N 78°01'53""E Banganga

Clean Environment and Healt %lavl;ife Style
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vi. The industry shall maintain Zero Liquid Discharge (ZLD). ZLD refefs to installation of

t;a'u:i!iti.r_:s and system which will enable industrial effluent (all streams) for absolute recycling
of or re-use in to industrial processes and converting solute (dissolved organic and in-organic
compounds / salts) into residue in solid form by adopting method such as concentration/
evaporation/drying. ZLD will be recognized and certified based on two broad parameters that
is, water consumption versus waste water reused or recycled (permeate) and correspondingly
solids recovered (percent total dissolved / suspended solids in effluents).

C. Effluent Management Infrastructure:

Bio-digester _
S.no. No. of Designed Sludge generation Method of disposal/
digesters Capacity (m3) from digester utilization of sludge
I. 03 10000 x 02 nos. - Spray Dryers
7500 x 01 nos.

‘Mulli Effect Evaporator (MEE)

S.No. Nos.of | Design Capacity Type of Mass flow meter installed at
MEE (m3) technolagy of inlet and outlet of MEE
_ MEE (stages)
L 02 Nos. 5028 Sq. Meter Multi-Effect Yes.
Evaporation

Condensate Polishing Unit (CPU):
**For treatment of MEE condensate and other low-strength effluent

S.No. | Design | Type of | Sources of effluent | Quantity  of | Quantity of
. Capacity (m3) | technology of | coming into CPU | treated effluent | CPU sludge
CPU with Quantity from CPU and | & its
its utilization disposal
mechanism
b | 1050 USAB Condensate of 485 KLD Sludge

MEE Reused in Drying Bed.

cooling and To be used

processes. as manure.

Reverse Osmosis (RO) system
S.Nu. | Design No. of stages | Quantity of RO | Quantity of RO reject (m3) &
' Capacity (m3) permeate (m3) & | disposal mechanism
purpose of
utilization

iii.

All process and non-process effluents such as Spent lees, Process condensates, Boiler RO reject,
CT blowdown. Softener/DM plant backwash. Pump gland cooling water etc. should be treated
through CPU and recycled back in the process.

The unit shall install mass flowmeters with totalizers at inlet and outlet of Multi Effect
Evaporator (MEE) (concentrate) and shall connect the same with CPCB and Uttarakhand
Pollution Control Board's servers,

The unit shall install electromagnetic flowmeters with totalizer at CPU inlet & outlet and at water
recirculation points like make up water for cooling towers & in process. The unit shall have
separate energy meter for ETP/CPU and maintain the duly signed logbook of the same.

The unit shall maintain duly signed logbooks of spent wash generation, MEE feed, MEE
condensate. MEE concentrate, CPU inlet & outlet, cooling tower make up water and treated
efMuent reused in process.

The unit shall ensure proper marking/and colour coding of all the pipelines carrying industrial

elfMuent accordingly.

Clean Environment and Healthy Life Style
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" Distilleries opting for Spray Dryer;

~ i Minimum Solid % in feed for dryer shall be 40:45%,
i ‘; Maximum storage of Bio-methanated spent wash utilized in dryer shall strictly be restricted fo
w4 seven days (07) equivalent of concentrated Bio-methanaled spent wash generated. Fxcess

iv.

340

iy

storage facilities beyond this shall be levelled and dismantled.

Unit shall dispose the spent wash through Bio-methanation followed by MEE and concentrated
spent wash will be dried through Spray Dryers- 02 Nos. and the powder will be used as Potash
Rich manure (45 TPD each Dryer).

The unit shall collect powder produced from dryer in common silo and should be disposed of us

fertilizer,

D. Domestic sewage

iti.

7. Air pollution mitigation:

iti.

vi.
Vil

viil,

8. Nuise Pollution Mitigation:

i.

The domestic effluent should be treated separately in sewage treatment plant/ soak pit so that it
should be in conformity with the following norms.

Trade effluent and domestic sewage shall be treated separately and also to be monitored for
compliance w.r.t. notified norms separately. However, Single outlet can be providec alicr
mixing for outside disposal,

Industry shall install the flow meter at STP inlet and outlet and maintain the daily logbook.
Industry shall explore the possibility to recycle the treated used water shall be utilised in
gardening, irrigation, industrial wtility and toilet flushing to minimise the fresh water

consumption up to 20 % per year.
The industry shall use following fuel and install air pollution control devices (APCD) of adequate

capacity 1o comply with the following;
< Stack i e : ; .
S, = . i Air Pollution Control | Siack Emission
No. | Equipment l Fuel used height Device (APCD) standards
: (m)
| Spray Dryer | Bagasse-168
| (45TPD) TPD Lo » ;
S e 40 |Individual Wet Scrubber | PM-150 mg/N M’
" ! Spray Dryer | Biogas-1500
|7 | @5TPD) | M%day o

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only. Porthole, platform and stairs shall be provided as per prescribed guidelines
for stack emission monitoring.

The APCS will be maintained and operated in such a manner that emissions always conform to
the stundard laid down under the E.P Act 1986 as amended. The ash generated from the Bailer
shull be disposed of properly in such a manner that not affect the environment adversely.

The unit shall install Online Stack Emission Monitoring System (OEMS) for PM and ensure
with its connectivity (24x7) to CPCB server and Uttarakhand Pollution Control Board’s
dashboard,

The unit shall submit manual stack emission monitoring report and ambient air quality report on
quarterly basis during operation of the plant.

Water shall be sprinkled on the roads and premises for suppression of road dust.

The sofid waste namely boiler ash shall be disposed of properly and ensure that there is no
fugiive emission from their transportation, storage and handling.

The industry shall provide ports in the chimney/stack and facilities such as ladder, platform
elc. as per requirement for monitoring the air emissions and the same shall be open for
inspection and use at all time) by the Board's staff, the chimney/stack attached to various
sources of emission shall be designated by number such as S-1, S-2 ete, and these shall be

painted/ displayed to facilitate identification.

Noise from the D.G. Set and other source(s) should be controlled by providing an a;custic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial and Commercial) which are as follows: - :

Clean Environment and Healt hg'ihl;ife-:s_{.yle
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iif.

Al

1

2

‘ ~ Standards for Noise level in db.(A} .
_ Industrial Area _ Commercial Area
Day .. Nigh Day ' Night
% o 65 35

Day time: from 6.00 a.m, to 10.00 p.m., Night time: from 10.00 p.m. t0 6.00 a.m.

The industry shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

The industry shall provide acoustics enclosure on DG sets as per Environment (Protection) Rules,
1986.

Conditions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016: -

Hazardous Waste Management:

i. Number of authorization and date of issue: As above,

ii. Reference of application (No. and date)  : As above.

iii. The Factory Manager of M/S Rai Bahadur Narayan Singh Sugar Mills Ltd. is hereby
granted an authorization for generation, collection, reception, storage, transport, reuse,
recycling, recovery, mre-processing, co-processing, utilization, treatment, disposal or any
other use of hazardous or other wastes or both on the premises situated at Laksar,
District Haridwar (Uttarakhand).
Details of Authorization

SL. Category of Authorised mode of Quantity
| No. Hazardous Wasteas per disposal or recycling | (ton/annum)
t h e Schedules I, [T and IIT of or utilisation or co-
these rules processing, etc.
< INA=
iv. The authorization shall be valid for a period of ....NA........

v. The authorization is subject to the following general and specific conditions
(Please specify any conditions that need to be imposed over and above general conditions, if

any):

‘General conditions of authorization:

The authorized person shall comply with the provisions of the Environment (Protection) Act.
1986, and the rules made there under. _
The authorization or its renewal shall be produced for inspection at the request of an officer

authorized by the State Pollution Control Board.
The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and

other wastes except what is permitted through this authorization.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his duthorization.

The person authorized shall implement Emergency Respanse Procedure (ERP) for which this
authorization is being granted considering all site-specific possible scenarios such as spillages.
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “lmplenienting Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty™

It is the duty of the anthorized person to take prior permission of the State Pollution Control Board
to ¢lose down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any

accidental occurrence and its clean-up operation.

Clean Environmentand Healthy Lile Style
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9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse O FELOVETY OF pre-
processing or utilization of imported hazardous or other wastes shall be treated and disposed of us
per specific conditions of authorization.

I1. The importer or exporter shall bear the cost of li_mpon;op export and mitigation of damages if ziny.

12."An application for the renewal of an authorization shall be made as laid down under these Rules.

13, Any other conditions for compliance as per the Guidelines issued by the Ministry of Envi o e,
Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual rewurn shall be filed by June 30th for the period ensuring 31st March of the year.

I5. The occupier shall strictly comply with condition of prior environmental clearince accorded by
MoEF & CC vide letter File no. IA-J-110011/618/2010-1A K1) dated 27-08-2021 and shall submit
regular compliance of the same.

16. The occupier shall submit water Balance & material Balance
operation and same shall be communicated in each season to the B

I7. The occupier shall strictly comply with provisions of Water Act,
thereunder and directions issued from time to time.

within one month of stat of
oard’s offices.
Air Act, E(P) Act & Rues mad

General Conditions
i.  Environmental mandgement system:
i. Industry shall setup the environmental management cell including unit head, purchase/store

manager, process operation head, ETP in charge to effectively monitoring of environmental
compliance ¢
ii. Industry shall setup the environmental laboratory for testing of miinimum waslewater quiality
parameters like pH, TSS, BOD, COD, MLSS and DO to effectively monitoring of ETP
control parameters and ETP discharge norms.
The applicant shall get analyses the samples of effluent/emission/hazardous wastes at least once
in a three month from the laboratory recognized by the MoEF&CC and shall report to the SPCRB.
3. The applicant shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gases emission or sewage waste from the unit.
4. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
The applicant shall strictly comply with conditions of this CCA and submit compliance report of
stipulated conditions with 30 days of receipt of this CCA. If, at any point of time, it is found that
the industry is not complying with stipulated conditions or any further direction/instruction issued
by the Board, legal action shall be initiated against the applicant.
6. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-
proof.
7. The industry shall provide uninterrupted entry to this STP*S/ETP’s inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
i

control measures.
The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

Whenever due to any accident or other unforeseen act or event, such emission oceurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board’s offices and all other concerned offices. In case of failure of pollution control equipment,
the production process connected to it shall be stopped with immediate effect

9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effect and snch
information shall be reported to Board’s offices. The industry shall be liable to pay compensation

also in such cases as decided by the Competent Authority.
The applicant shall apply before the 60 days of expiry of CCA or any change in production

types/production capacity/manufacturing process/capacity enhancement etc. or any change in

elfluent discharge point or emission point.
I1. The Board reserves the right to revoke/add/modify any stipulated conditions issued along with

CCA, as may be necessary.

]

1.
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: .12, Any unauthorized change in personnel, equipment as working condition as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

13. Tt is the duty of the authorized person to take prior permission of the Board to close down the
facility.

14. The authorization is valid for temporary storage of Hazardous Waste within premises only.

15. It is duty of the authorized person to take prior permission of this Board to close and clean up the
facility for treatment, storage and disposal of hazardous waste.

16. Industry shall submit the latest copy of Audit Balance sheet/C.A. Certificate (Fixed Assets +
Current Assets-Current Liabilities) so that the Consent fee payable by the industry may be
verified.

17. Generated hazardous wasle shall be stored temporarily in the factory premises and disposed of
through authorized TSDF after obtaining the authorization from the Board

18. Unit shall develop green belt as per the protocol of Central Pollution Control Board.

19. In case of non-compliance of CCA condition(s) Bank Guarantee No.006081G 160000010
submitted by the unit will be forfeited without further information.

20. The industry shall comply with the provisions of Environment (Protection) Amendment. Rules
2018 notified by MoEF&CC by Notification no 49 Dt. 25.01.2018, Environment (Protection) Act
1986, Water (Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and
Control of Pollution) Act, 1981 as amended, Plastic Waste Management Rule 2016, E-Waste
(Management and I'ransboundary Movement) Rules 2016 (whichever is applicable).

21. f closure order is issued by CPCB or SPCB against the unit then CCA will remain suspended
during the closure period. After ensuring the compliance and after revocation of the closure order,
the CCA will automatically be effective from the date of issuance of the closure
revocation/modification  order with additional conditions mentioned i the closure

revocation/moditication order.
T
/‘-{ -

Dr. Parag Madhukar Dhakate
Member Secretary

Copy to:
Legionul Officer, Uttarakhand Pollution Control Board, Regional Olfice, Roorkee
(Haridwar) for information and compliance. o

/

Member Sceretary
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Annexure=|V

N, Directorate of Agriculture
= \ |
i ~ Dehradun, Uttwrakhand
i . Naishit Dhawan, Nanda Ki Chowki, fremnagnr, Deliadun n e

Clave, of Uiamkhand
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